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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENY,

PROCEEDINGS OF THE INDIAN LEGISLATIVE COQUNOIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, ietf, '
{8 & 6 G#o. V, CF. 81.)

The Counoil met at the Conncil Chamber, Imparial Seoretarint, Delhi, on
' Monday, the 22nd March, 1920, .

PuEsENT :

is Exocellency Baron CHRLMEFORD, P.C,, 6.M.8.1, G.M.LK, G.0.M.G., G.0.B.8,
Viceroy and Gavernor @eneral, presiding, sad 80 Members, of whom 652

were Additional Mombers.

— [
——

STATEMENTS LAID ON THE TABLE.

-‘The Hon'ble Sir William Vincent :—*“My Lord, I heﬁ to lay 11
on the table* a statement showing the action taken against presses and news- .
»apers under the Defence of India’ Aot since jts onactment, whioh was promised

.in reply to & question asked by the Hon’ble Mr. 8Bachchidananda 8inha on the

2bth September, 1019.”

 The Hon'ble Sir William Vineeut:~—“My Lord, I beg to
lay on the Table a statementt showing the number of Buropoans, Anglo-
Indians and Indiaus ewployed in the Governmeni of India Becrstariats on
ealaries of not less than Es. 20 per mensem, which was promised in reply to a
question asked by the 1Tow’ble Mr. Sachchidananda Sinha on the 11th

Yobruary, 1020, _

" QUESTIONS AND ANSWEKS.

The Hon'ble Rai Sita Nath Roy Bahadurasked :— Ll
1," “ f¢) Will Government lay on the table a oopy of Mr. Doran’s Minute ms. porax's
of Fvidence hefore the Public Services Comuvission ? gi};:l;l’:“{;“

*(6) Did Mr. Doran hold the ap¥ointm'euts .of Supcrivtendent, Assislautgumu
Direotor General, Postmaster General and Direntor General, and did ho express *™®
tho opinion that the dutics and responsibilities of a Superintendent of Post
Offocs are moie difiicult and onerovs than hose of an officer in oharge ofa

Telegraph Division ¢ : A
Tho Hon'ble Sir Georgo Ba nes replixd :-—
“(a) A copyl of Mr. Dovan’s written evidence furnisied o tho Royul
Coounission is Hu-'ul on the lable, Mr. Lorun w s not vrally cxamined by the
Publie 8crvices Comuiission.
‘ (b) l\res.” . ce e et e mne e _..,-..,‘..._, -

on,

‘:—l:h A :[;;xxr\?x Al
+ Not included fa these Proveedis oo,
1 17ds Appendiz B,

( 15071 )



1508 QUESTIONS AND ANSWEES.

[ Rai Sita Nath Bay Bahedur; Sir Gzorge Daraes ; [ 22xp Mancw, 1920, |
Sir Williewm  Pinoenb; Khon  Sehib Shas :
Nawas Bhutlo, ]

The &on’blo Rai Sita Nath Ray Babadur asked 1~

Th, Dosts, 2. * Will Governmeut state—-
Hon e (i) the average pay of the offioors of the Telegraph Service (¢) Imperial,
(&) Provincial, on st Jaauary, 1910
(i) the averags pay of these officers after the recent increase in their pay ;
(¢ii) tho atditional annual increass in cxpenditure on thia sccount ;
(r21 theavecage pay of Superintendouts of Post Offices on 13t Javuary 1919;
(v, the average puy of Superintenderts of Yost Cfices propused by the
Goverament in their despateh to tho Secretary of State on the
subject; and
‘(vi) the aaditional annnal ex penditure on this account ? '
The Hon'ble Sir George Barnes replied :— ?
“  “Lllay upnn the iable¥a stalemdnt giving the information asked for by
Hon'lla Member.”
The Hon'ble Rai Sita liath Ray £:-hadur asked :—
Eroctuotsl 3. *“ (a) What - recommendations have Government made in connection

end Juslotal with the report of the Public Services Qommission to jmprove the prospocis of
the mewmbers of the Provincial Bxecutive and Judicial Services ?

~ “(b) Are Government aware that great i1 - onvenience is felt by membera of
those Servioes by the fact of their being classed as members of a “second clags
sirvice’ to whom travelling allowance at the rate of four annas a mile is allow-
ed ?

(0) Is it a fact that even as Sub-divisional officers, Deputy Colleotors do not
get full first olass halling allowance ?

(d) Is it fact that Sub-divisional officers aro not the only officers in the
Provincial 8eivice who have to go on tour, and that Deputy Collectors in the
Khasmchals, in the Inoome Tax, Land Acquisition, Court of Wards and various
other Departments have to go out on tour? : -

(¢) Are Government aware that theve is growing disconlent in the Pro-
vincial Executive and Judicial Services on the question of status, and do
Government propose to consider the question of raising’ tho Services to the -
siatus of a first class servico? ”

The Hon'ble Sir William Vineent roplied :—

* (1) The Hon'ble Mev.ber is referrod to the answer given to the gnestion
azked oa the 3th Mavch by the Hou'ble Rai Sabeh Scth Nathial ou the subject
of the pay of the Provivcial Executive and Judicial Services.

(6) Government are not aware of any inconvenionce causcd by the appli-
cation of Articles 1002 and 103}, Civil 8ervice Regulations, which regulate the
classifioation of ofticors for purposes of travelling alliwances, and the ratos of
mileage allowances admissible. ’

(¢) Tho auswer is in tho affirmative. Halling allowance is regulaled by
Article 1083, Civil Service Regulations, with certain excoptions, a list of which
is given in Appendix 25 to the same Rogulations.

(¢) The anawer ia in the afirmative.

(¢) Government have uo infermation. Provincial Goveruments bave now
full powars Lo change the classification for purposes of travelling allowanoces
cf individuals and classes of officers paid wholly or in part from Provivoial
revenucs, The question therefore is ono for decision by T.ocal Governments.”

- T'he Hon'ble Khon Sahib Shah Nawsaz Bhutto asked:--
18t azd 2nd &, “ Are Jovernment awsre of the fact that groat inconvenience is felt by

viaes socom-

wodetion  Io. and Znd olass passengors for want ol aceommadation by the Up-Punjxb

Frofe o Muil whish leaves Karachi at 7-38 2oa.? 1If so, do Government propose

Haraokl, o o 2 am e o 8 e s 5 .8 oS8 10+ o et 1 OO 4P S St A 8 410 P e G 0 0 e o b A 1 s = ek

% Not ircluded in thers Pracsedings,
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[ 225\1))1.&1(011, 1920.7 [ XKhon Sehid Shak Nawae Bhutto) Sir Arthyr
duderson; My, W. A Hailey; Mr. G. S
Khaparde; Sir William Vincont.)

Lo arronge that 8 suflicient number of Ist and 2nd olass oarriages arc attachnd to
the Punjab Mail ? "

The Hon'ble Sir Arthar Andersun replied :—

“@overnment have received no complaint, but they have brought the
matter to the notice of the Railway Administration, who propose, es an
ezperimental moasurs, {0 supplemont tho aconmmnodstion on the Punjab Mail
by runuing the Delhi-Bamasula through rervice oarrince which now terminates
al Samasala {0 and from Karachi. 1€ the traBic is found to warrant the
running of this extra carriage, it will be continued parmanently.”

The Hon'ble Khan Sahib Shah Nawas Bhatto asked :—
Usst of

5. “With reference to tho recent statement by Government giving the figures 924451,
for the approximate cost per annum for increases of pay resently smctioned 331778 1ns
for the I. C. 8, the Public Works Department, the -Medical, Provinoial Civil, {25328 e
Polios, Eduoation and Forest Bervices, will Government state the ﬂpproximntc szrotjoned,

vost of each of those services prior Lo the.increase sanotioned for it P’
The Hon'ble Mr. W. M. Hailey replied :~— '
“The approximate cost per annum of the several scrvices before the
increases of pay recently sanctioned was as follows s :
R

Indian Civil Service D 8,65,010,000
Public Works Dapartnent, Provinvial and Imperial’ . 97,90,000
Indian Medical Service = . . . . . 45 00,000

Provivoial Civil Service . . . . . . 1,15,00,C00
Indian Police Service . . . . . .+ 7800000
.. Proyincial Police Servico N . . . 1£,00,000
Indian Kdugstions] Servic2 . e e . 21,00,000
-Provinoial Edueational Service . . . . . 21,00,000 .
" Indian Forest Service . . . . . 24,00000”

The Hon'blo Mr, ¢, S. Khaparde asked ;—-

8. “* (a) With reference to tha question put by the Aon’ble Mr. Chanda and connacraent
answered by the Fon'bla the Home Member regarding Mr. Shankarlal-on 30th sheskarua
January, 1920; will Government be pleased to stalo whetacr the prriod of ° pelak

“quarantine in the case of Mr. Shankariul oxtended all the time frow 20th April,
1919 to 80th May, 1919, ie., 40 duys ? , - '
-(b) Is not the usual period of quarantine o weck or ten days P If no, what
were the civcumstances which necessitated the extensiin of the period to +0days ?

(o) Is it p fact vhat during this period of 40 days Mc Shankarlal was
ealled four timcs a night. ie, at 9 2ar, 12 par.8 a3 and 6 A.x, by warders,
thereby depriving him of even a sinule night's ¢ ntinvous rest ? ,

(dy Isit n fuct'that a couvict “warder, by wame Purdil, was sprcially
deputed to roe that Mr. Shankarlal did no* speak with any other prisorer
during the time he was in jail cxoept the last fortnighs when avother man,
nanme - unkoown, was deputed to carry on the work. ¢f the above nawed
Purdil ? :

(e) Ya it a fact that not permitting a prisaner to ¢+eak with any other of
his fellow prisoners, combined with solitary corfinoment, is the bardest form of
punishment whioh it is within the powers of the jail authorities to inflict ?*

_ 'The Hon’ble &r William Vincent replied :— .,
““(4) The answer is in the aflirmative. . . -
~ (b) Thers ix no fixed linit of time for quaractine, The pericd 15 left to
the dicoretion of the Swperintendént of the-Jail netinz on the advice of the
medical officer.  The Gov.urnmert of India bave, hewever, addressed tha Chief
Cox:missioner of Vellii with » view to cnsure that the peridd of quarautine
¢hall not bo unduly prolorged in fulure cisee,
(¢) Under paragraph GC# of the %’ur.lab dail Manval the prezence of
every prisoner in his cell must 5e escertained st cach change of gumrd, 'Chis
nrooess douhtless oceasionally wakens vestiess slecyers,
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(Sir Wiltiom Pinoené; Mr. G. S, Iheparde.] [ 2280 Marcw, 1920.]

(@) The under-irial ward is always, nuder paragraph 802 of the Manual,
in the charge of a wardce or trustworthy couvict-officor. ~ As Shanker Lal was
accommodated sopavately -a scparate conviot-officer, whose name is correctly
given as Purdil in the question, was detailed for this duty in his case.

(e) The answer is in the nogative.” '

The Hou'ble Mr. G 8. Khaparde asked :—. :
The Bavat- T. “(a) Init a fact that Mr, Savarkar aud his brother have not been given
wrs. -the benefit of the Royal amnesty ?

~(b) Isitnot a fact that Mr. Savarkar and his brother hed once in 1916
and ' at another time in 1918 submitted petitions to Goverpment stating that
they -would, during the continunance of war, serve the Empire* by enlisting in
the Army, if released, and would, after the passing of the Reforms Bill, try to
mako the Act a sucéess and would stand by law and order ? T

(c) If answers to («) and (b) bein the affirmative, will Government be
pleased to stato .tho ocircumstances by reason of which they were not released
acoording to the terwns of the nwunesty ?

(@) Is it a fact that under tho treatment in the Andamans, these Savarkar
hrothers have been broken in health and reduced in weight ¢ :
. (8) Do Government proposs to direct the Suporintendant. of the Audamans
jsil to transfer the brothers to an Indian jail for the benelit of their hoalth 7

The Hon'ble Sir William Vincont replivd :—

“The answer to (a) is in the afirmative. v

(b) T'wo petitions were received from Vinayak Dawmodar S8avarkar—one
in 1914 and anothor in 1917, through tho Superintendent, Port Blair. In the
former he offered his services to Government during the war in any capaoity
and prayed that a genornl amnosty he granted to -all political prisoners.
The second petition was oonfined to tho latter- proposal. No petitions vn
either of theso subjeots have been- revoived from Ganesh Damodar Savarkar;
nor nave any been- received from cither of the brothers to the cffuct that if
‘released, they would help towards the successtul applivation of the Reforms
Act. ' i

(¢) Because their rélcase was not considered to be compatible with the
publio salety, Their cases are however being re-oxamined. )

(d) Vinayak Damodar Bavarkar was first attacked with dysentery in
June 1017 and during the succeeding twelve months he had relapses from
time to time. . He has, however, been free from symptoms of the diséase
for the last five months—thou.: a certuin amount of debility remaing and
he has lost weight. i '

No representations iiave heen received ds regavds the health of (tanesh.

() Tho answor is in the negative.”

‘Tho Hon'ble My. G. 8. Khapardo uwked :i—

Natsbor of 8. .* Will tho Government bo pleased to state in tabular form— :
SRanders, (a) tho pumber of all the political offenders, ineluding the detonus,

inttrnees, State prisoners, and persons couvictcd under ihe Indian Penal
Codo or otherwise and confined in jails or kept under restriction in ench
provinco in India and in the Andamans on the 23rd December, 1919 ;

() their original sentences or peviods of restriction  ordered by the
executive ; .

(e) the veriod undergone by each;

(4) tho number and naures of those who ware relcased alter amnesty was
proclaimed’; and .

(e) the naiure of conccssions, if any, granted to thoso who were not
given thé benéfif of the Hoyal swuesly P :

The Hon'blo Sir Williaw Vincont replied -~
“ Fovernmont nve not been ablo to collest-all the ipformation asked for

by ths Houo'ble Member; but a statement® is laid on the table giviug the total
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[22xp Maucw, 1820} [ Sir William Vincent ;' My, W7, B. Crum ;  Ely
Bxecllency  the Commander-in-Chicf; Siy
Arthur Anderson.)

figires by provincos as last ascertained, ‘Uhe turthes informatin requirod will
be collected from local Governmonts and emhodied in a statsuient whiol will
he Jaid on the Lable at a fature moeting of Couneil,”

Yhe Xon'ble Mr. W. E. Crum asked :—

8, “Would the Government be pleased to furnish any information regard. Th Tuame
ing the proposals relating to the future of the Indian Dazfenoce Poreo 7V ¥oren

N

His Excellency the Commander-in-Chief veplied :—

“ Prbposals rogarding tho futurs of the Indian Defence Force have boon
submitted to the Secretary of Stato, and his instructions are awaited.

Draft Bills have been prepaved in accordance with these proposals. In
the oase of the European Branch of thoe Indian Defenca Force, the recomumendas
tious of the Government ol India involve modifications which are considerad
essential, as war-limo roquircments ju the iaatter of training and terms of
servive must necessarily diffor from thosc whiob apply to an auxiliary force in
tivies of peace. In order to ascertsin the nature of the requisite ohanges
demanded by local conditions and the interests of Commerce and Industvy,
Chambors of Commerce, Flanters and Trades Associations and other represent.
ative hodies have been comsulied, with the result that a scheme has boen
evolved whieh, it is belisved, will moet with genc ral approval.

Anregards the Indian Branch, the possibility of future improvement
and development arc lees cortain. The* Army in Indis Committes have had
under consideration the question of an Indian Territorial Forco, &nd’ the draft
Bill relating to the Indian Branch:has beon designed as a framc-work on which
this portion of the Indian Defence Force could be built up into such-a Turri-
torial Force, to be expandod on-a voluntary basis to the extent warrauted by
progress in reoruitment and military training.” : '

'(he Hon'ble My, W. X, Crom asked :— .

10. “(a) AveGovernment aware that Incian commercial opinion is unani- sauwey
mous in favour of construction of railways by private enterprise, and claima that fents o
immediate-opporlunity should be given to privats enterpriso for the construce prb .o’
tion of railways upon which Government are not willing or ablo’ to cmbark ¥ *

forthwith 9

(#) Is it a fact that His Excellenoy the Viceroy madea pronouncemendt
to the Coaference of Chamburs of Comumerce in Ouleunlin to tho effect that it
will probably bs impossible for somo time to come for India o vuild the rail-
}vayg she requircs out of Budgst allotments or™ the proceeds of direct Lorrow-
ing? . -
(0) Isita fact that the Railway Board" are notin faverr of constriction
of railways by private onterpriso ?

(d) It the enswer Lo parb (¢) is in the affivmative, will Government state
tho reasons for the viows of thy Railway Board and wbab alteroative they
propose ? )

(¢) T tho answer to parl (o) is in thu negative, will Goverument stats on
what terms thoy are willing to grant coneeseions for the puiposs of enconraging v
construction of railways by rivate enterpris: ? T .
~ {f) I no policy regarding the future is yet settled, do Government propoese
to consult publio opinion through tho usual channels bafa: any proposils are
pu’ forward to the ijucretary of 8tato ? 7

The Hor'bleo Sir Avtiwy Anderson replied :—-

“(a) Government have ro particular infernation which would lead thew
to suppose that thore is any exceptional demand at present of the nature vofer.
sed ta nn tha nart of th i il el i a Lave o
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id]2 CQUESTTONS AND ANSWERS.
[ Sir Arthur Anderson; My, T2, F, Cram; My, [ 2250 Maren, 1920. ]
W, M. Hailey. )

the ordinary course received applications for conees-iona from firms interested
in the promotion of several projects.  Apart from any other consideration, the
commercial community must he fully aware that owing to shortage of materials
and the high price of monoy, the present'is an unfavourable time for starting
new construetion,  The principal demand of tho commercial community at
present appears Lo be for facilities (o relieve the congestion of existing linca
which, as explained by me in the statement I made in Council on the 10th
instunt, is considered by Government as a matter of the first impoviance.

{6) Tho reply is in the affirmative.
(¢) Iam not guite suro that I unders!and what the Hon'ble Member intends

‘to convey by {ke tern private enterprise, but if he means the finavoing and

construction of Railways by meauns of oapital roised for the purpose by publie
subscription in Indis, && distinguished from ocapital supplied by Government
from its own resources, the reply to his question is cerainly in the negative.

() In view of the answer just giveu this doos not arise,

(¢) Tho arrangements nccessary to meet the altered oonditioss nox
obtaining and the terins of assistance to be granted are still under considers-
tion and vequirc the approval of the Secrctary of Stato. No aunouncement
can therefore be made.

(f) In view of what has been said above and as no departure from the
principle of directly associating private cnterprise in the work of Railway
construction is contemplated, Government ses no rcason to belicve that any,
public purpose would be served by the suggestion of the Hon'ble Member.”

The Hon'ble Mz, W. E. Crum asked :— )

. 11, “(s) Is'it & fact that officers'who are d.bliged by regulation to keep
one or more hordes only draw horee allowance at the rate of Rs. 30 per
horse per month ? _ ‘ ‘

() If tho answer to (a) is in the afirmative, are Qovorament propared
to increzze the allowance and, if so, to what extont ? -t

(¢) Will any increase granled have any retrospective effect ? "

The Kon'ble Mr. W, M. Hailey roplied :--

“(a) It is not clear to what cluss of officers the question refers, Civil
Officers on comparatively low pay whose duties involve a large amount of
moving about within a shorl distance are frequently given horse ‘allowances.
Certain scales were preseribed in a Resolution of 1888, but these are no longer
hinding, and Provincial Goveruments nre at present empowered to grant horse
allowances at such rates as they think fit, ‘

() 'I'ho matter is one for decision in accordance with local circumstances.

(¢) Government are oppused on principle to the grant of concessions with
vetrospective effect.”

The Eon'ble Mr, W, X, Crum:—*Ibeg to ask a supplementary
question, my Tord. Can the Hon'blo Member give we any information
regarding mililary officers "

The Hon'ble Mr. W. M, Hailoy :—'Tho question of futare
~zrangements to be mede for mounted military officers and (he amount of

Jiorse allowance required in oases whepo it is drawn s a separato item is

ono which we hope. will veccive considcration from the Arwy in India
Comunission.” '

The Hon'ble Mr. W, ¥, Crum asked:—- .

12, *(a) Did"Government by o lotter, dated 17th Febrgnry 1819, to local
Govermments communicate the decision of the Scoretary ol Stato regavding
thie pay of the Imperial Polico ? »
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| 22yD Marow, 1920.)  [Mr. B2, E. Crem; Sir Willian Pinoend ;  Mr.
P.J. Patel].

(6) Iu the samn eommuniontion did Clovarnisnt stats that ths question
of overseas allowaace affsctod othor servioes and could not bo determined for
the Tolico independently ?

(¢) Has & new-soale of pay, including oversess allowanoe, been lately
issued for the Polies, by which this oversess allowance has basn practically
merged in, and not added to, the pay sanotioned ia Fehruary 19137

(d) Acra Government aware that the public and the Police thomselvea
consider thatb the Police havs a very geauine grievanco in this matter ?

() Tt the aunswers to the above quostions are in tho aflirmative, what
steps arc Goverument prepared to take to satisly the grievance, and to put the
Police servico oa the samo footing as other Tmperial services us regards over-
sead allowances? "’ ' ’

The Hon’ble Sir William Vinceunt repliod :—
“(a), (8) and (c). The auswor is iu the aficmative,

(@) :Govermmont have just reoeived memorials on thesubject from cerlain
officers. They were alrcady aware from artioles in the press that some
dissatisfaction exisied. o

() 'Vhis dissatisfaction seows to be largely based on a misunderstanding of
the position. The rates of pay announced in the letler of 17th February, 1919,
were rates flxed by the Socretary of State for India, after consideration of the
views of the Government of India and Local Governments, as suitable for officers
reeruited in'the United Kingdom. Upto that date the Secretary of State
bad not definitely accepted the principle that the dpny of the Tmperial Bervices
should be fized on dn Indian basis, and that the additional amount required to
ohtain reoruits of a suitable type from the United Kingdowm should take the
shape of overseas allowance. The Local Governmentsand the Police committeey
cenvened by many of them to consiler the question had, however, been asked
to consider the principle of the expatriation or overseas allowance sct forth in
paragraph 822 of the Joint Report, ¢ud while in all cases the rates of.pay
recommended by them were the rates required to attraot candidates rcernited
in the United Kingdom, in certain cases these 2inounts were speoifically arrivod
at by the addition of expatriation allowances to rates fixed on en Indian basis.
The rates announced in }ebruary followed the higher rates propossd by the
Looal Qovermments and therefore included tho overssas allowances. The
relerenco in the letter of 17th February, 1919, to overseas allowance was merely
intended to convey that if the principle of the overscas allowance shonid be
accepted for other Imperial Services, the rates fixed for the Indian Police on
the European basis above desoribed would bs ve-adjusted so as (o aocord with
that principle. Tu the circamslances the Governmeut of India cannot admit
that officers of the 1ndian Police have any legitimate gricvance on this grourd.-
This will, of course, not preclude Loosl Governments from considorisg vn the
werits the repressutations already recoived and any that may be received.”

The Hen'ble Mr. V. J. Patol asked :—

18, “ Wil Goveemmnent lay on the table a statewent showing what aclion Resslutiens
they have alieady taken or proposs to "tn.kc hereafter in conuection with !;he gavertal
Vesolutions of the Tmperial War Coutorence, 1917, regarding the following Oauforsncs,
rabjeols :— -

(;) Naval Defence of the Empire. | .,
(i) "trade Commissioner Servico, . ,
_ (4i3) Ropresentation of India ju futare lwperinl Conferences.
~ (iv) Care of Lhe gravos of Indin. soldiers.
(v) Tonstitution of the Bwmpi-e.
(vi) Tmperial Mineral Resources Bureau,
(vii) Imperial Yrelerenco.
(viit) Reciproorty between Ind™ and the Bmpire.”



134 QUESTIONS AND ANSWHAS,
[Tiis Kecellency the Commanderein- Chicf ;  ifr. [ 22%n Maxcn, 1620, ]
V. J, Putel; 8iy Tilkizmy Barria. |
< His Excellency the Commander-in-Chief replied i~

“1lay upou the table u statement? giving the information agked for by
the ITon’ble Member.”” . -

The Bon'ble Mr. V. J. Patel asked :—

Sompaattton 14, “ () Has the attention of Govienment been drawn o tho spoech of
roy's ¥xsou. Jiavil Selhorne on the Qovernment of Tudia Bill to the effect  that thero wmay

tive Co::uald . - e . - . .
under'exs  possibly be four Indian gentlemen on the Vieeroy's Exceutive Council if the

2w Act. : N . .
* Jaw Member is also an Indian ?

() Is it' & fact that Lord Sydenhaw, in his speech on the Govermment
of India Bill, obscrved that there iany bo four Indians at onee on the Execu-
tive Council of the Viceroy ? .

(c) Is it a fact that Lord Sinba oxpressed a similar viow iu one of his
specches in Borabay ?

() If the answer o («), (0) or (¢) boin the affrwalive, do Goverument
propose to reconsider the answergiven on (be 231d February last to my question
regarding the composition of the Bxceutive Couneil P

The Hon'ble Sir William Marris rcplied :~-

“(a), (b)) and (0), Yes. ,

(d) The Goverument of India sce no reason to re-cousider the interprofa-
tion placed ou the recommendation of the Joint Commitice in the reply refer-
red to, ' : '

They adhere to thé view that if the Joint Oommitice had intended to
nrouso the expeotation that four Indian Mombers would be appointed, that
intention would havo been explicitly stated.”

The i.cn’ble Mr. V. dJ. Palzl:—"“1 beg to ask a sapplewentary
question, my Lord. Am I to understand that the Governmont do not accept
the interprctation of Lord Scihorne, Lord 8inha and Lord Sydenham on the
recommendations of the Joint Gommiti:e in this respect ? "

The Hon'ble Sir William Marris :— The Government of India,
wy Lord, do not. know what was ia Lord Belborne’s mind, and they have no
authority to interpret or expound his thoughts or those of the other geatle-
:2en to whoni the question refers. ‘They think it obvious that no member of
the Committee, oven the Clairian, has authority, without the coneurrence
of hig colleagues, to bind the Committee as a whole to any authoritalive
statement, especially in & remark made in the course of the debate, Tho
Government of India oan only take their stand upon the formal utternnce of
the Committee as a whale.”

The Hon'ble Mr. V. J. Patel asked :—

Prironers 15, “(a) Is it true that of the 123 persons sentenoed by Conunissioners -

At ander . . d % v afYr 3 N 1t1

seztmement appointed under the Defence of Mndis Act to try dlfences in conuection with

In oornocs ' . . o . . e 5> .

won witt, 1o the disturbances in Gujarat, as many as 61 are still v jall?  Wero thero any

imbaace previous conviclions against any of these BL?  (5) On what principle is the
question of grantivg amnesty determined? (¢} Is it true that {he Police report
was oalled for before the order of rolease was passed in favonr of ths persons
alrcady released P If so, whit is the Police report in the casc of the 51 perzons.
not yet released®  (d) Ave their cases still under consideration or have they
been finally decided 2 (€) Is it a fact that all persons sentenced Lo a term not
excceding soven ycars only bave been released £ -

2} ade Appandix 1.
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2250 Manen, 1929,) U Sir Willium FPincent; Hr. P.J. Datel; i
Excellency the Commander-in-0higf.)

The Hoxn'ble Sir William Vincent repliod :--

“(a) Of the 133 persons convieted by the Gujnrat tribnnals, 72 persons
have been released under the ammnesty under the orders of His Bxeelloney the
Governor Genoral. Thc remaining 51 are undergoing terms of imprison-
ment, bub in 17 enses ths sentences have beon rednced from sevon years to thrae
years’ imprisonment and in two cases from ten years to five ycars. Six of theso
61 pereons had hoen proviously convieted : but previous convictions were not
taken into consideration.

(b) Relsase has hean ovderel by His Excellency the Governor-Goneral
wherever it has been found compatible with tho public safety. Tho benefit
of the amnesty Las not been extended to persons who commitled or promoted
serions crimes of violence.

(¢) Police reports weranot called for, but the Comuissonor, Northern Divi-
sion, and the Inspeotor Geueral of Police were consultod.

() Their cases are not now under considoration.

(¢) All the persons sentenced to a period of less than sovon years' impri-
sonment have been roleascd.”

The Hor'ble Mr. V. J. Patel asked :—

16, “(d) Are Indian clorks recruited ab sume contros sach as Ambala, Ororsens
Rawalpindi, Lahors, cto, for services in- Mesopotamia in the Supply and g‘,:":f"
Transport Corps, granted 150 per cent. of their substantive pay as overscas rsozutts.
allowance, while such clerks rocruited for the Combined Labour Dopdi,

Dadar, are getting only 50 per oent. of their substaitive pay asoverseas allowancs,
(b) If the ausiier isin the afirmative do Government propose to take neoos-
sary agtion to romedy this incquality ?

His Excellency the Commander-in-Chief replied :—

¢ Clerks. of the Supply and Transport Oorps, serving in Mesopotamia,’
receive consolidated rates of pay on the scale shown in tho statcment* which is
laid upon tho table. Clerks for the Combined Lubour Corps, Dadar, arc
engaged on local rates and are not sent oversess.”

The Hon'ble Mr, V. J. Pate! asked :—

"17. “Whet conclusions, if any, have baen arrived abon the question of Squaitey of
observing absolute equality betwoen Ruropean and Indiaa members of the otween
Imperial Services who have received their training abroad, whether they have g;'.iﬂ’t,::\";g‘
reachod that service Dy direct recrnitment or by promation?" tha Imperd al

The on'ble Sir William Vincent replied :—

“In those Imperial Sexvices in which deocisions bave becn arrived at,” abso-
lute cquality hes {;eeu observed Dbetweon Furopean and Tudian members, who
bave received their training abroad, except in the folluwing cases :—
(1) Tn the Imperial Customs Sorvice differc::t sonles of pay cxist for the
first two years.
(2) Officers of non-Tndian domioile employed in the Indian Civil Service,
Tndian Police Service, Indian Tducational Service (men), Public Works
Department, und Buropean Assistant Superintenden’s and Chemists in the
Judian Geological Swivey will draw ovorssas ellowances when holding posts in
the time-scale. In the case of the higher posis above the tiwe-scaie the pay L,
will be the same for all incumbents.  All Indian officers, howeveor, now in the
Tudian Civil Service, as well as those selected at ihe next five -open conipe-
titive examiaations in England, will be eligi! iu for cverscas allowances, subject
to reconsideration at the end of the peried.”

.t e e

® Ngt incladed in thess Proceedings.
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[3tr. Vo0 Palel;  dis Egedllency the Commander- [ 2280 Manow, 1920,
in-Chief ; Sir Wiltiam iNncent.)

'Fhe Hon’ble Mr. V., &, Fatel asked :(—

i e 18. “(a) Is itafact that high pail Indian clerks are compelled to work

pepton et under British non-gommissioned officers and warrant offieers ? "

:"."::‘."55::'. () Do Government propose to sec that Sapply and Trausport elerks in

viso, o Mcsopotainia, holding the relative ranks of Jumadars and Subudars, are made
to work undor British or Indian coummissicned officers ?

His Exoellency the fommandor-in-Chief replicd ;~—

“The auswer to (¢) is in the afirmative.  All civilian clerks attached to a
forco on active servics have to scrve under the British or Indian warrant or
nop-commissioned officers who aro cither the head clerks, ar their superiors
in grading, in tho offices in which they aro employed.

As regards (b) the departmental superiors of tho civilian Supply -and
Transport clerks, serving in Mesopotamin, are commissioned officers. I msy
explain thas relative rank is conferred on olerks-and other civilians attachod
to an aray in the field in order to determine their status in regard to quarters,
passages, rations, messing, honours, rewards, cte. It ls not conforred for the
purpose of determining under whose orders thoy should work. Thisis adeparti-
raental matter and has nothing to do with command and rank.

For the general rules vegarding tho grading of civilians with” an Army 1
would refor the Hon'ble Memnber Lo Chapter X VLI, IField Servico Regulations,
Part 11, and to Appendix X111 of the Indinn Supplement thereto.”

The Hon'ble Hir, V. J. Patel asked :— ’

Mastoa 19. “(s) How long bas Muulana Mahmood Hasan of Deohaud, United
gasma ot Proviuces, been in jail and where and for what reasons ? Whst is his age at
preseat ?

(6) "Will Government consider the desirability of extending the generl
awnesty clause of the Royal Proclamation to his oase.?”

The Hon’ble Sir William Vincent replied:-~ |

“(a) Maulana Mahmood Hasan was interned in Malta in January, 1917,
us a prisoner of war, becausc he was uilty of assisting the King's enemies.
His present 23, as far as can bo ascertained, is about 72 years.

(b) Fo has recently bean sent back from Malta, and is now on Lis way to
India. The question of extending the benefit of vhe smnesty to him is now
under consideration.” -

The How'ble Mr, V. J. Patol asked :—

Polittaal 20, “ Will Government lay on the table—
offandore . . .
Horid® ror (1) a list of political offenders, in whose favour the Royal Proclamation

alam wiou of of glemency bes heen extended ;
(9) o list of such offenders whose cases are still under consideration, and

(3) » list of such offonders whose cases have been dlrcady adversely
decided P .

The don'ble 8ir Willinm Vincent replied :—
/g Fon'ble Member is referred to the answer given to the Hon'ble Mr.
Khaparde on the sawe subject.”

3

Tho Hon'ble Mr. V. J. Patel asked :—

#averkar 21. “llave Government cousidered the desirability of exteading ithe
protaaid. o esty clause of the Royal Proclamation to the Savarkar brothers of the

Bombay Presidoncy 7
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[23xn Mawen, 3020.)  [Sir William Pincent; Mr. V. J. Palel: Sir
' William Masyis.)

The Hon'ble 8ir William Vincent replied :~-

“Tho Hou’lble Meniher is roferred to tho rej.'y given lo the Hou'ble Mr.
Khaparde,” R

The ch,ble mro V. Jc Pﬂtel nsked : =~

22. “(e) What progress has been rade in the matter of adopting a fired Sogratiment
oroentago of recruitraont in Indin in alf sorvices that ars now reoruited in gervtees "
ngland 7 - . gdin

(8) Is such poresntago to be inoroasod annually ?"

The Hon'ble ir William Vincent replied :—

“(a) A fized perzontage of recruitmont in India has been adopted in the

following services -~
Indian Polics Borvice,
Indian Edueational Service (mon),
Iudian Agricultural Service.
Tmperial Customs Servics. :
Telograph Engineoring Rranch of the Posts and Telegraphs Depariment.
Puogineer Bstablishnent of the Public Works Dopartment,

As rogards the Bengal Pilot Service, Gcological Survey of India, Indian’
Mine Department, Factory and Boiler Inspection Departments end Mint snd
Assay Departaent, it is not possible to fix a definite percentage nutil sciontific
and teghnical education has made further progress. The case of the other
sorvices recruited in England is still under consideration.

(b) The answer is in the negative so far as the services enumerated above
m;a cqnc’erncd. The case of the Indian Civil Borvico is still under ‘consi-
defation ”

s

. The Hon’ble Mr. V. J. Patol asked :— -

23, “(a) Isitafact thut Presidents of somo Provincinl Legislative Councils guis nuges

have ruled that publication of a disallowed - juestion or resolution isa breach fEiam A
of etiquetto ’ ' oot o

(8) Are Government aware that the ruling has caused -muoh dissatisfao- gr::?‘l:ﬁunor
tion among the non-official members of thg Oouncils concerned ? SR

(c) Is it propascd to clear up the maiter in the rulesto be made under
the now Govermnent of India Act?”

The Hon'ble Six William Marris replied i—
“(a) & (b) 'I'he Government of India have no inforwation.

(¢) It is not proposed to include in the Rules or Qllo'ﬂrst,Standing Orders
any provision dealing with such disclosuce ; but that will not prevent the loeal
Counoils from marking their own sense of the irregularity of such a procedure
by & suitable ameudment of the Standiug Orders, it they cousider such disciosure

an impropriety.”

The Hon'ble Mr, V., J. Patel asked - .

24, ' (u) Isit the custem that whe men belonging to British regiments are g, p :,'
taken iuto the Bupply and Aransport Corps as olcrks, they are given subsian- Hiitary
tive militery rank aveording to their pay ? Tuds

() 1f the answer is in tho affirmalive, do Government propuse tu grant
gueh substantive military rank (Indian) to tho‘ne Indian clerks ip the Supply
aud Transport Corps who beloug o Indian regimeonts? :
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{ilis Hacellency the Cr . onder-tn-Onief; 3ir.  [2%M0 Mancm, 1920.]
¥, J. Patel; Sir Villiam Marvis; Sir
IFilliam Vincent.)

“(a) Men bolonging to British regiments ave not ordinarily employed in
tiie Supply and Tranaport Corps as clerks. ‘hero are, however, a fow British
soldicrs in the oflice of the Officer in charge, Supply and Transport Corps
Reocords, but their rank is not governed by their pay. '

(¢) Men belonging to Indian regiments are not taken into the Supply
and Transport Corps as olerks,”

Tho Eon’ble Mr. V. J. Patel nsked i— -

Eopresanc 25. “What stops do Governmont propose {o take to securedue repro-
teomug  seniation by eleotion of tho wage-earning classes of British India on the
fhapeaon  Toegislative Assombly cund the Council of State?

Jatira )

Asgombly,

oto. "~ The Hon'hle ¥ir William Moxris replicd :—

“ As the Hon’ble Momber is probably aware, it is intended in tho cass of
hoth chambers of the Indian Legislature, and more partioularly in the case
ol the Conneil of State, which isa revising chamber, to preseribe franchise
quelifications which will be higher than those which are being adopted for
the provineial Legislative Oouncils. It is not possiblo, therefore, to include
wage-carners in the electoral rolls of either chamber. The interests of this clasy
will be provided for, so far as inay be neccssary and possible, by nomination.”

. 'The Hon'ble Mr. V. J. Patel :—* Do not the recommendations of
tho Joint Qommittee suggest that provision should be made for the representa-
tion of wage-earning classes in the legislative Assembly and the Council of

State ?

The Hon'hle Sir William Marxris :—'*To the best of my recol-
lection, my lord, there is no such specific recommendation with reference to
the Legislative Assembly or the Council of State.”

The Hon’ble Mr. V. J. Patel asked :(—

A itons 26, Will Government be pleased to obtain and lny on the table the state-
Inciansto nentasked for by me oa the 19th February, 1919, embedying the rules followed
the India . . . . . : "

Oiice . in dealing with applications made by Indians to the India Office authoritics
foramatnt- in England for appointments in their gift ; and showing year Ly year sinee
1910 (s) the number of such applications received, (0) the appeintment applied

‘for in each caso and (o) tho reply given to cach applicant P

The Hon’bla 8ir William Vincent replied :—

“ As stated in my reply to the Hon'ble Member's question on the 10th
February, 1919, the Government of India have no information, but they pro-
pose to address the India Office on the subject. If the information is
supplicd to the Government of India, it will be laid on the table.”

The Ion'blc My, V. J. Pate} asked :—

Tocrults 27. “Is it the intention of Coyernment to defer asking the Sceiotary of
meceism  State (expopt in the most urgent caseag for any frosh reeruits [rom ¥ngland
. 3 . o \ toh’ ”»
for the public sorvices till the reformed Governiments arc established ?

The Hon'’ble Sir William Vincont seplied :—

“The answer is no,”
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[22v0 Manrew, 1920.] [ ¥ V. J. DPabel; Sir William Vincent, I1is
Bxcellency the Cominander-in-Chief.)

The Hon’ble Mr, ¥, J. I*atel ssked 1

@3 *“Do Qovernment propaso to consider tho desivability-— Rexdquers
(a) of increasing the poriod of their atay at Dslhi, :,i:ﬁ‘:?

(b) of establishing at Dolhi—
(1) & teaching and rosidential University,
(2) an institote of technology, and
.(8) an all-Tndia Court of Revision or Appeal ?”

The Hon'ble Sir William Vineent repliod :-—

“(a) Government are prepared to consider the desirability of inoreasing
.the period of their stay i Delhi,

() (1) The question of establishing a tvaching and residential University at
Delhi has for some time been under consideration by a Committes.  After the
Comumittee has reported, its recomnmendations will be cousidered by the Govern-
nent of India,

(2) Thero is already a small techuioal school at Dalli which the Govern-
ment of India have receatly assisted financially. The question of enlarging ils
scope is one for future consideration.

(8) Theé answer is in the negative,”

29, “Do Government proposs to grait British rank, such as that of non- araut ot

commissioned and warrant offioers, to selocted highly paid Indian olerks in ,,",%',‘,".‘;:“"
the Bupply and Transport Oorps io Mesopotatnia ? * o Er:a‘::_f: 3y

. :Kib_Exbell'enoy the Coﬁ:ma.ndor-in-(thief replied :—

__ “Thereig nb suoch proposal under considoration. A copdv' of ﬂm ekisting
orders regarding the ralative rank of civil officials and subordinates in military .
offiées;swhen employed in the field, is laid on the tuble.”

The Hon'ble My, V. J.- Patel asked :—

30, “(a) Isita fact that sinoe April last all promotions for femporary Tepyerary
Indian clerks in the Supply and Transport Corps in Mesopotamia bave been derkasa
prohibited for the period of their agreemen} ? Y et
() If the answer s in the afirmative, will Government state if reoruitin'gp
officers had not invariably held out hopes of rapid promotion to men before
they signed their agreementa P

His Excellency the Commander-in-Chief replied :--

“The Government of India have no informétion on the subject and
no orders on the matter have been issued. Tromotions of temporary clerks
in the field aro not made by Army Headquarters, India.” -

The Hox'ble Mx., V. J. Patel nsked -
31, “Will Governnent lay on the tablo a staterent showing :— Oovmlttoen

. . . . . . &prointed
(#) '"Tho Select Committees on Governmeut Bills appointed during this };éi;ﬁm,;‘
gession P ‘ e thlx sotaton.
.

*-(b) Uommittees appointed by virtne of resclution: passed oy the Ouuncil v
..+ - during the scssion ?
{¢) Committess appuinted by Government of their own nceord during
: the session with the names'of non-official merabers put on ecach
such Connmitteo ? "'

* Yot iuchudurl In thess Proceedings.
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154y QUESTIONS AND ANSWERS,
[ Sir George Lowndes; Mr. ¥V.J, Patel; Sir [22xD Manen, 1020, )
William Marris.] :
The Hoxn’ble { ir Goeorge Lowndes replied :—

“(a) aud () The Hon'ble Moember will find all the informaiion he asks
for in the proceedings of tire meetings of Couucil, of which he rcceives copies a8
they arc published.

(¢) A statcment®islaid on the table showing the coustitution of other
Comiittees which have been appointed during the present session.”

Thoe Hon’ble Mr. V., J. Patel asked :—

32. “(a) Are Government aware that there is a widespread complaint
that one of tho causes of the failure of the Minto-Morley Reforns is the

- nisuso of the power of the Presidents of Provinoial Legislative Counoils to

disallow questions and resolutions under the * public interest ** formnuta ?

(6) Do Government propose in the rules to be framed under the new
(iovornment of India Aot to make provision limiting or curtailing the power of
the T'resident in this hehalf ¥

The Ion'ble Sir William Marris roplied :— -

‘“(«) The Government of India ave aware that tho disallowance of questions
and resolutious has ocoasionally been the subject of adverse criticism, but they
have no information which leads them to suppose that any considerable seotion
of the public attributes to the action in this matter of the Fresidents of provin.’
cial Legislative Couneils the far-reaching effects which the Ilon'ble Member
apparently would assign fo it. -

() As the Hon'ble Member is awaro from the copy supplicd to him, the
draft rules under section. 11.(5) of the Government of India Act include
provisions empowering the Governor to disallow any question or resolution on
the ground that it cannot be put or moved consistently with the publio inter-
est. 'The Government of India, however, have undor consideration s proposal
that the Governor should have this power only in regard to resolufions, but
thoy must await the views of local Governu:.cnts upon the point.”

The Hon'ble Mx. V. J. Patel askod :—

33. “(e) Ixit not a fact that qugstions including guotations have neverin the
past been disailowed by Iiis Excellenoy the President on the ground that the
quotations are of excessive length or that they ocontain arguments? (0) Is it
true that scvernl such questions have been recently disallowed? (c) Is it
preposed Lo provide in the rules tohe made under the new Goverprent of
Todin Act that questions shall not be disallowed on the ground that quotations

. ure of cxoessivo length or that they contain arguments ?

Thke Hon'ble Sir William I :wrris replied ;—

“{a) The facts areuot'as suygested by the Ion'ble Member, Questions
are not disallowed becauso they contain guotations: questions of excessive
length are disallowed or roturned for amendment, and it is the practice to
deal in the samo way with questions which contain srguments, whether the
arguments are cmbodicd in the form of quotations or not.

(4) Yes,

{c) The answer is in ths negative. It is proposcd to provide in the
standing orders for the Legislative Assemblyand tho Council of State, which
will be framed uwnder the Government of India Act, that a question in order
to be adwmissible, must not contain arguments nor be of excessive longth.”

¢ Not inclyded ip Uhees Pracandings,
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[ %250 Marcu, 1920.]1 [ HUr. Swrondra  Nath Banerjes; Sir Georus
Darnes; My, Kamini Kumar Chanda; Sir
John TPeod.]

The Hon'ble Ir, Surendra Nath Banerjos askud -

34, “(a) Has the attention of Governmont been drawn to a memorial Fotisten ot
-submitted to the Seorctavy of State for Iudin by the Superintoudents of 8oerfaten-
Post Offices, asking for 4 rovision of their pay from 1st October 1919, and fising Fost oeer,
it at Rs. 800 to Rs. 900 & month ?

(5) When wore the preseut rales of minimum and- maximum pay for
Postal Buperintendents fixed ?

(¢) Do Governmnent propose to consider favourably the memnworial of the
Postal Superintendents ?” ' :

The Hon'ble Sir George Barnes roplied :-—

“(a) Yes.. ‘

(6) The present minimum was fixed in -187). and the present maximum
in 1604 | :

(0) The memorial of the Superintendents will receive the full consideras
tion of Government.”

Phe Hon'ble Mr. Kamini Kumar Chands asked :—

35. “(a) Has any elfect beca given so far in the Scheduled Distriot Of Govermment
Ajmer-Merwara to the Circular of the Government of India on local solf-gov- {'n--. % on
ernment of May 19187 " wovernment.

. (b): Injit & fact that the Ajmer Municipalitics Regulation, 1886, is being
revised 2+

(o) JE the answer be in the afirmative, will Government state whother
in the’ revisad Regulation full effect will be: given to the above-mentioned
*Qirculdr aud whether full opportunity will be afforded to the poople of that
distriot o oriticise its provisions beforo their enactment ?

Tﬁe Hon'ble 8ir Jokn Wood replied :— ' -
“(a) The answer is in the negativo.
(b) The answer is in the affirmative. ;

(c) 1tis proposed to give effet to the circuler 80 far as t}w oircuwmstances
of the Municipalities in Ajmer-Merwara permit. Tho Chief Commissioner
will give"a reasonable opportunity for public eritician befors the revised

Regulation is bronght into foroe.”

The Hon'ble Mr. Kamini Kumar Chanda asked :—

36, “(«) Have any memorials been recently received from the members of 0,10
the - Subordinate Account Servico of the Military Accounts Depaibment jromths o
praging for increaso of pay? If 6o, has any action been taken on ruch g3 fever
inemo;jjzﬂs ? . ' Moon:t“
_:(b)l Is the question of increass of pay of cmplogees in ihe Military },‘L’,ﬁ‘,“,:’.i:{
Accounls Department under consideration?  If so, when is it 1§kcly io .be fer usreans
docided ? Is it under contemplation toake the inorease, if any, with per.
retrospective effeot ? ' I

’(o) Is it a fact that the revised list showing the standing of each .vn:.amber
of the Subordinate Account Servioe of the Department has not been issued
for the last 27 months? If eo, wili Guvernment state the : ason?  When +
is it proposed Lo issue the revised list?

. (1) ‘Did any persons holding posts in the Military Accounts ])cpartmqn£
pioteed for field work dwring the rceunt Nozth-Western Frontier disturbanoe ¥
if 50, how many ? Wore the posts of such persons filled up sub. pro fem.

during their shsence?"”
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1532 QUESTIONS AND ANGWERS.

[ Aty TP, 57 Mailey ; Mr. Kanini Knmar Chenda; [ 290 Manrcy, 1620,
Siy William  Vincent ;  Moiaraje Sir
HManindra Chandra Nandi.]

The Hon'ble Iir. W. M. Hailey repliod:—

“(a) and (&). Tho attention of tho Ion'ble Member is invited to the answer
given to the Hon'ble Mr. Khaparde's question on the same subject on the
26th February, 1919. Sincs then certain memorials have been received which
have cither been rejectod or are under consideration, Meusures of iwprove-
ment are contemplated, and as a first instalment of relicf a ro-arrangement
of the proportion of the establishment in the higher and lower grades has
heen deoided upon which has givea {ie department 65 additional appointments
in the grades of accountants from 1st April, 1018, reducing a similar number
of the clerical grades. The further steps to bo taken, including the possible
application to the Military Accounts Department of a time-scale of pay
similar to that which bas Leen recently sanctioned for the. Civil Acoounts
Departiment, are still under counsideration along with othar questions regarding
the post-war organisation of tho Depurtment. It cannot be stated at present
whether any retrospective effect will be given ox not to the conoessions which
are ultimatoly decided upon.

In the meanwhile, owing to the demobilization of Army officars who lad
been temporarily attached {o the Military Accounts Department, members of
the Subordinate Account Service have for tho past year, heen freely promoted
on & temporary basisto the grado of D.puty Examiner. During the past 10
months about 53 Deputy Examiners have been appointed in this mannes,
This arrangemcnt has entailed 8 chain of vacancies in the lower grades snd
the cmoluments of the men in such grades bhave accordingly been considerably
increased. War allowances have of conrse been granted to junior olerks, on the
scale adopted by the various Looal Governments and Administrations. -

(¢)-The issne of the gradation list is a dopartmental matter and doos not
affect the promotions of the staff. Promotions have beon notifled to the end
of December, 1919. - The printing of the liet was susponded during the war
owing to pressure of work, but 8 list has just been issucd. ‘ -

(@) Yes. Ahout 40 permanent acconntants and clerks have been detailed -
for fleld work in conncetion with the North-West Frontier Force; and sub. pro
tem. promotions have lizen allowed in their places. -

The Hon’ble Mr. Kamini Kumazr Chands asked (—

37. “ (¢) Isit a fact that public mectings are not allowed to be held in
anﬁpublic place in Delhi except undsr a license obtained from the police or
a Magistrate ? ' '

(6) Will the Government he pleased to consider the question of revoking
this order?

The Hon'tle Sir William Vinéent replied :—

“Rince the Delhi riols of 1886 a general order has been in force “under
Sections 80 to 32 of the Police Act requiring persons who wish to convene
public meetings in publio places or to take processions throngh the public
stroets to obtain a license beforchand. A license is seldomn if ever fefused, and
then only in very excepiional circumstances. No applications for public meet-
jings have been rofused since 5th May, 1019. Government do not proposs to
interfere with the discretion of the District Magistrate in this matter,

, d'It'.‘he Hon'ble Maharaja Sir Manindra Chandra Nandi
asked (— : '

38. **(a) Isita fact that the clorks of the Currency Oftice of Calcatta havo
; submitted several representations to 1lis Excellency the Vicery, the Hon'ble

Blanm ol ata the Finance Member and the Controller of Curreney since 1917 for an increase

carronay
Gfico,

of their pay and that no definite reply has heen given to them so far by any
of these authorities?
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‘ W. B ilailey; Sir William Vinoent. )

(9) lsita fact that some promise was heid out to the olerks of the
Calcatta Ourrency Ofice in regard to the increaso of their pay by Mr. Gubbay
in"Juno 1910, and that no effecl has yet beon given (o redeemn that
prowmise ? o
. (o) Have Government given, or are they prepared to give, any considera-
tion %o the said represoutations and, if so, when ? ** '

The Hon'ble Mr. W. M, Hailey roplied:—

“(a) The Ourrency Office clerks memorialised in Deoember 1917, and as &
result the pay of the lower appointments was incressod. In Beptembor 1918,
the Goverument of [ndin sanctioned the extension, to the clerks in all Mint,
Assay and.Qurrency Offices of the measures of temporary relief, on account of
theriso in prices due (o the war, which had already been or would, thereafier,
be sanctioped for Provincial establishmonts serving iu the same locality as
themselves. * They again memoyialised in October 1918, and were informed that
the-Government of India did not see any reason to sanotion any special
measures of relief other than those just mentioned. Further memorials, pray-
ing-for an ivcrease of pay, were received during the last year, and in August
1919 they were informed that thoir memorials were under consideration,

. (V) Nothing is known by the Government' of India of any prowmise for an
increase of pay held out by Mr. Gubbay in June 1019, fo the clerks of the
Calcutta Currency Office.

(0) The general question rogarding the revision of the pay of all Ourrenay
Office establishments throughout In§ia is still under consideration, but is
expected to be settled very shortly, ” :

The Hon'ble Maharaja Sir” Manindra , Chandra
Nandi asked :—

Tl o : . e .

' 39 “(a) Has a Publicity Burean besn established in. conneotion with the e R
Home Department of the Government of India P If so, whon and with what :
objcots'and what are its usnal methods of propaganda P

() Will Government lay on the table the names, pay and qualifica-
tious of all the men employed in this branch of the Home Department ?

(¢) Were tho men eppointed to this branch reoruited through newspaper
advertisements P If not, how wore they recruited 7"

The Hon’'ble Sir William Vincont replied :(—

*(a) There is no regular Publicity Bureau sttached to the Home Depart-
went, but an officar bas been placed oa special duty to advise on questions of
publioity and to prepare tho Moral and Material Progress Report. Tho ncces-
sity of publioity work was demoustrated hy the war and the Ofiicer on Bpecial
Duty is the successor of the Central Tublicity Board. His publicity work is
largely, though not entirely, confined to advising provincial publicity organiza-
tions and supplying usoful inforwation.

- (b) 1 placo a statemont® on the tablo giving as faras it is availablo the
information asked for by the Hon'blo Member. i
(c) The answer is in the negalive. The Officers were seleoted for theso

appeintments,”

The Houble Mahaxaja Sir Mapiodra Chandre
Nendi asked :— .

40, “VWhat buildings are contemplated in conncotion \.vit‘h the .l)a.cca 3&5‘%!‘3 s l:u
University Soheme and the partition of the Mymensingh and }idrapur districts ¥4 nge”
in Bougal for which provision has heen made in the Budget for 15;2":,-21 (undey Sohewme
head XXXT and 43) and what is ths aslimated cosh of each of thow 2"

SPide Appeadix K.
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1584 QUESTIONS AND ANSWERS.

[ dir. Shafi; Sir Meheraja Hawdidve Chandre [ 228D Marcu, 1920,
Nandi; Sir  William Tinceni ; Mis
Fxeclioncy the Commander-in-Chigf.) '

The HMen'tlo My, Shafi roplied :-—

“The Qovernwent. of India are net aware what additioual buildings will be
reguired in order to complete the Dacea University schemo in its prosent form
altliough there has been considerable correspoudsnco with the Government of
Bongal in previous years on this subject.

A statement® of the buildings contemplated in connection with the
partition of the Mywmonsing district together with estimates of cost is placed
on the table,

As regards Midnapore, the total estimated cost  of  buildings is
1e. 16,88,3+5. No detaled information is svailable.

In the two latter cases the expenditurs will be spread over a number of
years, It is not known what particular buildiugs it is propoescd to commence
i 1920.21."” v

) ‘fll‘he- Mon'hle Maharaje Sir Manindra Chondra Nandi
asked :—

41, < Will Government be pleased to state (1) the total nwnber of persons
defained in the various proviuces of {ndia under (a) Bongal Regulation Il of
1818 and similar Kegulations and (4) the Defcoce of India Aot since 1916,
up to Scptomnber 1919, and (2) how mavy of these have been released in each
provinea since the general ammesty announced in the King-Emperor's Procla-
mation of December 23rd last 2" '

Kl

The Hon’ble Sir William ?inoent replied :—

“Tho Hon'ble Member is referred to the statemont already placed on the
table. PFyrther information is 15t available.”

. . The Hon'ble Sir HMMaharaja Manindra Chandra
Nandi asked : —

42. “(a) Isit a fact that some of the olerks of the Kidderpore dockyard
submitted a petitior. to His Excellenoy the Vicerpy through the Birector of

" the Royal Indian Marive of Bombay, in April 1018, praying for a revision of

their pay on the ground, among others, of hugh prices and that, while the scale
of pay of the similar class of employeesin the Bombay dockyard was raised in
September of the samo year, the claims of the Kidderpore men were complotaly
ignored ? .

(bz Isit a fact that temporary incrcase of pay was sanotiomed to the
clerical staff of the Kidderpore docks in April 1919 and was withdrawn sudden-
ly on the 15th of Devember last ?

1€ 80, what i3 tho riason for the withdvawal of this conoession ?

(¢) Do Governmen! propose to cousider the advisability of revising the
scalo of pay of or restoring the concession rales granted to the eid clerical
stalf?

His Excellency the Commander-in-Chief replied :—

“(a) It is a fact that some of the clerks of the Kidderpore dockynard sub-
witted a “petition to Jis Excellency the Viceroy {brough the Director, Royal
Indian Marine, Bombay, in April 1018, praying for a vevision of their pay on
the ground, aniong athcs, of high prices. ‘This petition wes not forwardod to
the Government of Indin, as tha Director, Royal Tadian Marine, on his own
authority, sanctioned a temporary rc-orgauvization of the clerieal vstablishment
of the dockyard, with increased rates of pay for hoth the permancnt and tem-
porary establishments with effoct from tho 1st April 1919, ’ .

PThe answer Lo () is in the aflirmativc, but only as regards the permanent
clerical establisghmont., Phe rcason for this decision was that the Diceotor,

* Not included in these provecdings.
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[22vp Mancn, 1920.] . [ His Lzoallcucy the Commander-in-Chief'; Sir
Makaraja Bunindra Chandra Nonds.)

Royal Indian Marine, had no authority to inoreasn the pay of this olass.  Con-
sequently, on thy matter being reported to the Govermment of India, orders
were issued for the withdrawal of the unauthorised increase, but at the smwe
time the Dircotor wes oallod upon to submit his reccommendations for enbanced
pay on behalt of any particular membors of the permancut establishment
which oould be jmtigad either on the grouads of 1ncveased responsibility or
the rise in tho cost of living: I'hese recommendations are now awaited, 2nd on
recoipt, will bo considered sympathetically. ‘This answera also clauss (¢) of the
quostion.” ' '

The Hon'ble Maharaja Sir Manindra Chandra
Nandi asked :—

43, “(«) Are tho Governmont aware of the grievances of the Indian guards Susters,
in the Traffic Dopartment of the Eastorn Bengal Railway in regard to quarters, ;f;{i .{E:"'
scale of pay, uniform, holidays and the question of lcavo? - © Kusds,

(0) Is it a faot that out of 129 Tudian guards in the six districts of the
Lastern Bengal Railway, as many as 83 are without auy quarters, while as
many as 105 Buropean and Anglo-Indisn guards ont of 111 only in tho same-
number of districts are provided with quarters ?

(¢) Is it a faot that while the quarters of acarly all the Buropoan and
Anglo-Indian guards ave of what is technically known as the “D" typo and
have generally two bedroows, two bathrooms, one living room, one kitchen, one
pantvy aud one verandah, the quarters of the Indian guards oousist of the * G ”
type and have in most cases only one bedroom with a small kitchen attached

to them ? : )

d). Are the Government aware of the fact that in most of the places
where Indian guards are stationed, it is' dificult and somotimes. impossible to
sooura houge accommodation of any kind even for high ront ?

(¢) Is it a faot that the Indian guavds are taken into the sorvico of the
Rastern Bengal Railway on Rs. 28 'a month in grade A for the same work and
tho same responsibility for which Furopean and Anglo-Indian guards are taken
for' Re. 96 a month in grade C, and whilo the latter guards generally pet
Rs. 160 a month after 5 years’ service, tho Indian guard, attor servico for the
same period, seldom got into grade B, tho salary of which commenoss from

Rs. 60 a mouth? ' .

(f) Isit also o fact that while Indian Christions Dbearing Europcin
names are iaken at once in grade G, Indian Hindus and Musalnazs aro never
admitted iuto this class except by very slow promotion ?

(9) Isit a fact that the ndmission into the service of this Railway of a
number of ex-soldiers has practically blocked the prospects of 2ll senior Indian
guards iu grade B and that selcctions for such officers as Olaims Tnspector,
Train Conlroller, Platform Inspector and Traffio Inspector are practically
wade from Anglo-Indian guards, and that Indian guurds, with the samc quali-
fioatious, are hardly givon oven a chance lo prove their merit in thess
capacities ? T

(h) Ts it a faot that the Indian railway guards fiud great dioulty in
wetting leavo when they want it badly, and also that, as a praotice, medical
Jeave 18 not commuted to privilege wheu privilege leave happens to fall
due to any such officor ? . )

(i) Ts there any difference in the :niforms and head-gear given to ‘
Tropean and Anglo-Indian sailwey guards aid to Tndia guards? =~

i) Is it & fact that while double ullowances are ~granted to railway
ouards for working daring the Ohristmas and other Christian holidays, no such
cxtra allowanco is proviﬁed for the Mindu or Mdhomedsn holidays, includiy:

the Durea Pujae?”
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1624 WITEATIONS AND ANSWERS.

(Sir Avthnr Andevson;  Iao Bahadwr BN, Sarma; [ 22%0p Maron, 1920, ]
Sir William Vinceni; 1aji Chandhuri ilu-
hamaad Tsmait Xhan.}

The Hon'ble Sir Arth‘ur Anderson roplied :—

“(a) Governmont are advised that Indian guards in the Traflic Depart-
wient of the Bastern Bongel Railway submitted memorials last year regavding
quarters and scale of pay to the Bastern Bengal Railway adininistration.

(0) Asthero are 8 Distriols on tho FEastorn Bengal Railway and the
Hon'ble Member has not specified tho 8 districts to whioch he refers I am
unable to stute if the numbors given by the ITon’ble Member ara in accordanco
with actuals. - '

(¢) The normal type of quarters sanctioned for Buropean and Anglo-
Indian guards is ¢ @’ vype and for Indians ¢ W’ type. Asit is diffioult to
give a full description of these r{uarters in reply fo o question I will bo glad
to show the Hon’blo Membor the plans of the types skould he desive further
information,

(d{ Government ave aware that the difficulty exists, and thoy are doing
what they can to remedy it.

(8) The scales of pay sanotioned for gnards on the Hastorn Beagal Lail-
w&la)_x]r, with effeet from 1st April 1919, are given in the statement® laid on the
table. ‘ '

As a rale Indian guards are appointed in ‘A’ class and Evropean and
Avglo-Iudian guards in ‘O’ class. Promotion from olass {o class depends on
vacancies ocourring in the next higher class and solected Indian guards in *B’
class ara aligible for promotion and are promoted to ¢ C' elass. v

(/) The reply is in the negative.

(9) The reply to the first part of this question is in the negative.

The promotion of guards to Ulaims Inspeotor, Train Controller, cto., is made
by seleolion and the oases of suitable Indians are considered along with cases
og suitable Eurcpeans or Anglo-Indians. '

4), Indian guarils are treated in precisely the same manner asall other
staff in the matier of loave, which is granted if dus and if relief he ayailablo.

Medical leave ig, as a ruls, commuted to privilege leave, if duc, and if the

" absence is supported by a proper medical certificato:

(¢) The differe: e in the uniforms and head-gear of European and Anglo-
Indian guards and Indian guards is described in the statement Jaid on the
table. .
(7) Al Railway guards, irrespective of nationality, working trairs on
Chriskmas Day, New Yenr's Day, King-Emperor's Birthday, and Good
Pridey aro »llowed half-a-day’s extra pay. No extra allowance is granted for
working trains on any other holidays, Christian, Ilindu or Muhammadan.”

The Hon'ble Rao Babadur B. N. Sarma asked :—

44. “(a) What i3 the number of persons released as a result of the Royal
Proclamation in the several proviuces of India? () How many persons aro
still under confinemeut or interncd for politioal offences? (c) How many

such cases are still uoder consideration? "

The Hon'ble Sir Williem Vincent replied :—

“Phe Hon'ble Member is referred o the anmswer given to the Hon'blo
Mr. Khaparde on ths subject.”

;r-szénon'bxe Haji Chaudhuri Muhammad Ismail Khan
asked i— -

45. v Will Government la; ou the table a copy of the Report of the
Tlowellyn Smith Committee P’

~— e M L rme e sttt .

¢ Note iucladed in these Procecdings,
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[ 22nD Marem, 1920.) [ Sir Willion Vineent; Haji Chaudhuri Ismuil
Rhan; Ilis [Bzccllency the Commander-in-
Chief\]

The Hoa'ble Sir Wiiliam Vincent replied :--

“Governinont are not prepared to lay a copy of the report on the table at
present, hut they will be prepared to vo-consider this question when they have
deoided what actioa to take upon the report.”

‘The Hon'dle ¥aji Chaundhuri Muhammad Igmail
Khan asked :-— y

46, “Is it n fact that there lave been cases in which vacancics in thegse . .
Upper Division of the clevical éstablishment of Vopartments of the Governs ot.l:mh"
ment of India Becrctariat have been filled up by importing Anglo-Indians glectoal *
from outside or from other deparlments or from. Proviucial Secrefariate, mast ™
though Indians with higher or ejual gualiﬁcatious were syailable in  the Bivhion,

DNepartment ia which vacancies occurred ?

The Hon'ble Sir Willizm Vincent replied :—

“The answer is in the negative. It has'boon found necossary from time to
time to introduce both Anglo-Indians and Iudians from outside into virious
departments of the Government of Indixn Seorctariat in order to maintain the
efficiency of the cffice, but in no case has any one been imported fror oufsido to
supersede men with higher or equal qualifications ulready in the Dopartment.”

. The Hon'ble Haji Chaudhuri Mu_hé.mma;d Ismail
Khan asked :— : -

47. “(a) Will Government be pleased to lay oni the table a statement of Thsslerteal

Upper Division appointments held— zont of
} Maa -
'(4) by Indians, qualters,

(i) hy Anglo-Tndians,
(¢i) by Dritish soldiers,
(#v) by European or'Anglp-Indian women
in the different branches of the Army Headquarters ? _

(2) Isit o faot that in the offices of the Army Wendquarters almost all ,
the Upper Division appointmeuts are held by soldiers, Anglo-Indians and
Buropean or Anglo-Indian womon ?

(c) Are the doors of these appointments closed against Indians #

His Excellency the Commander-in-Chief roplied :— <
“(a) Iplaceon thatable a statemcnt® showing the Upper Division appoint-
ments in the several branches of Army Headquarters which are held Ly
Indians, Avglo-Indians, Dritich soldiers, and ILuropean or Anglo-Indian
women,

(6) 1t will bo observed from the Statement that 22 tpor cont. of the
appointments ave held by Indimis; 152 per cont. by Anglo-Indians; 59-2 por
cent. by British. soldiers and 86 por cent. by European or :inglo-Indian
wonien; . o

(0) Tho doors of these appointinents are nob closed againet Indians.” ,

The Hen'ble. Haji Chaudhurl Muhkammad Ismail
Xhan nsked :— co

48. “ Do Government propose to consider the advisability of running a Anasa.
fash train from Caleutta to Gozlundo in addition to the Dacen Mail P i rro
. ul:ntta ¢ty

e e e £t b s o e it S 1 e s e+ e i etemen eoern . (ORI

© Not include’ in lhess Procendinge,
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1523 QUESTIORS AND ANSWERS.

[ ir drthur duderson; Lai Schib Seih yathmal; [ 2280 Marcu, 1920. )
Sir William HMarris.)

The Hon'ble 8ir Arthur Andergon roplicd : -

“Tn addition to the ordinury passenger trains, there are already two fast
mail traios running cach way between Calentta and (toalundo, and (Rovern-
ment do not cousider the addition of auother fast train justified.”

The Hon'ble Rai Sahib Ssth Nathmal asked :—

- 49. *(a) How do the Central Provinces aad Borar stand as compured with
Bibar and Orissa with respect to arca, nwaber of distriets, rovonue and
expenditure ? )

() Did Qovernment, in reply to a question pat by Rai Bahadur
B. D, Shukul in this Council on the 12tb September 1917, promise to consider
the questious of raising the statns of the Uentrsl Provinces and Berar in caro
popular opinion manifest itsell in that direction ?

(¢) Will Government state why the Ceniral Provinces and Derar in the
scoond sohedule to the Qovornment of Iudia Aot of 1919 have heen relogated
to an inferior stetus to Bihar and Orissa ? '

(d) Are Government aware that such relegation of tha Central Provinoes
and Berar to a lower status hay caused great disappointwent and irritation in
those provinces ?

() Do Government propose to rcconsider the question and take steps
with a view to havo the schedule awended so as to raise the status of the,

Central Provioces to that of Bibar and Orissa. ”

The Hon'ble 8ir William Marris replied : —
“(a) The figures are a3 follows :— -

drea—
Squere miles. .-
Contral Provinces and Berar . . . . . . 98,652
‘Bihar and Orissa . . . . . . 83,282
Number of Districls—
Central Provinces and Borar . . . . . . 141
Bibar and Orissa . . . . . . . 21
Provincial Revenve—
Rs.
Central Provinces and Berae . . . -3,12,05,008
Bibar and Oriesa . 3,61,2¢,052
Proviacial, Bzpenditure~
Rs.
Central Provinces and Berar . . . ' . 8,22,27,342
Bibar aud Orissa . . . . . 3,39,40,722

() The Government of India stated in reply to the guestion referred  to
that they were willing to exsmine the question of appointing & Lieutenant-
Governor with an Bxecutive Qouncil for the Contral Proviuces if any strong
public-opinion manifested itsclf on the subject.

{0) I'he salaries prescribed in the second schedule of the Government of
Indin- Aot of 1919 were fixed in accordance wilh the estimatod relutive import-
ance of tha duiies which will fall to the G ernors and Members of Executive
‘Conneile in the differont provinces. Opinions ey ditfer as to the weight which
should be assigued to each of the factors which cugiit to he taken into account
in determining the comparative importance o_f Lhe vari.mxs 1.n-ovinc.ml charges.
But it is presumed that in the opinion of Parliaient, Bihar and Orissa, which
has a population nearly two and a hall times greater thart that of the Central
Provinees nnd Borar and has enjoyed for a numbee of years a mote advancer!
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lorm bf Governmont, is & beavier and more important charge thaa the Central
Provinecs and Berar. ‘

(d) The Uovernment of Indin have no information to this efleot.

(¢) The Governmont of India consiler that no suflioient reasons exist for
asking Parliament "to reconsider a decision arrived ab so recently afler Full
cxamination of all the rolevant data.”

The Hon'ble 8ir Gangadhar Chitnavis asked :-

50, “(a) Isita fact Lhat, in view of altered vconomio conthtmm as alg0 in Reviston
ursuance of the recommendations of the . Public Ser vices Cowmission, Fatartouiana
tovernment, contemplate a goneral revision of the salaries and the servico sajesse ™
rules of tho subordinate o.»t«.bFsluuents of all offices wader this Government, m’c”ﬁ'u’:f:
whether located at headquartors or b provincial cenbres or elsewhere ? eate

(8) Isit likewise a faot that o general increase with a syatem of timo-scale
pay has beon so far sanctioned in some offices only ? It s0, why ?

(¢) Do Government propose to order the inlroduction alan early date
of uniform conditions of service as regarls pay, promotion, leave,” pension,
cfc., into all offices under this, (mvumnent whether located ab he&dquarters

or at provincial centros or elsewhere ?

The Hon'ble Sir William Vincent replied :-—~

“(a) 'The Hon'blo Member is reforred to tho answer given on the 25th
February to a question asked by the Hon'ble Khan Bahadur Ebrabin Harcon
Jaffer regarding the enhanocement of salavies of public servants.

é) A statement® is laid on the table giving the information desir ed by
the Hon'ble Member so far as available.

(0) .Government do not coptrol the offices under provineial Governments,
and ‘do not propose to lay down uniform conditions of sorvice in-all ofiices
under them as regards pay and promofion, because tho circurstancés and the
nature of tic duties to he porformed ave not thesame in all cases. Tho rules
regarding leave and penmon are the same for all, according to the Bervice rules
under which thoy serve’

‘The Hon'’kle Nawab Syed Nawab Ali Cha.udhury, Xhan
Babadur asked :—

51, “Will Government Jay-on the table a statement showing soparately the aowetar-

number of appointmeats given to the members of different communities, in the ia'the re.
Provinoial Branch of the Judicial Service by the ]{mh Oourt of Calentta d uring nm’.e’n or

tho last 8 years from 19127 rvinn by
the wﬁonhn
gk Conrd, "~

The Hon'ble Sir William Vinoceut replied:— =

 Pha local Government soncernod has been asked fo supply tho necessary
information, and on receipt & statemant will bo laid on the tuble.”

The Hon’ble Rai Bahadur K. V. Reddi askod : ~
52. “ What is the proportion of death rate among tho depressed clacses puas yate

compare:t to that of other classes of Indians? ¥ 3&5’3 )
g
A .

The Hon’blé Mr, Saad replied :—

. % Pha information is not aveilable, and is Jmpt ssible fo colleob under exist-
ing condltmns of registration, le whoh‘ syst. it of wm'ztnumn wiil he

& Not hu:!mhd in thuc hoccodmgs.
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1530 GUTSTTONS AND ANSWERS,

[#ly, Shefi; Rai Behadur K, ¥, Reddi; His [ 22xp Manon, 1620, |
Excellercy (ke Conununder-inChicf ;  Mir
dead Al Khan Bohadwr ;  Sir Aréhur.
Andeirson. |

closoly oonsidered at the noxt informal confercuce of Sanifary Commissiouers
aud the possibility of compiling vilal stabistios by classes or castos will receive
attention.” :

The Hon'ble Rei Bahadur K, V. Reddi asked :—

83. “(a) What is the total number of receuits for the avmy enlisted during
the war from the Madras Presidency for scrvice outside fudia as cumbatauts
and as non-combatants ?

() How many of them were Brahmans and how many are non-Brahmans ?
(¢) How mauy of them have been demobilised ?

~ (d) How many of thosc demobilised have hoon re-cmployed in the
Government (Civil) service.” )

His Excellency the Cemmander-in-Chief replied ;—
“(¢) 51,323 combatants and 57,117 non-combatants were rocruited from
tho Maduus Presidoncy for the Army during the war. T

(8) Itis not known how many were Brahwans aud how many were non-
Brahmans, but the proportion awong combalants may be taken approximately,
at ons Brahman to overy 500 non-Brahmans. '

*(¢) Since the armistice a grand total of 250,000 combatants and 107,587

_ non-combatants have been demobilized in India.

Buparate
waltin
room for
rdal
adiss At
Bangalore
station,

Separate figuves 88 to the numbers reoruited in tho Madras Presidenoy
who have been demobiliged are howsver not available, exoept in the case of
non-combatants demobilized from the Pellavaram- Depdt, whicl tolal 7,746 aad
are presumably Madrasecs.

Otlier non-combatants from tho Madras Presidency have bcen—disz;harge&'at
other depdts, but the figures by provinces are not availabla. .

(d) Tho attention of the Hon’ble Meiwrber is drawn to Homo Departmont
Resclution No. 1049, dated the 5th Auguet, 1019, published in the supplement
to the Gazctte of India of the 23rd August, 1919, in which the concessions
grantad in the matter of civil appoinlments nader Governinent to those persons
who have rendered service in-the prosccution of the recont war were announced.
Copies of the Resolution were communicated to all Local Governments and
Administrations, No figures chowing the nwmbers of denobilized men ro-
coployed in Glovernment servico are available.”

The Hon'ble Mir Asad Ali; Khan Bahadur asked :—

54. “Has any representation heen made to the Madras and Southern
Mahratta Railway authoritics as regards the provision of a separate waiting
room for pardsh ladies at Bacgalore station, and, if 3o, what aotion was taken
by the authorities in the matter ?

The Hon'ble gx.\ Arthur Anderson replied :—

“The Agent, Madras and Bouthern Mahratta Railwvay, reports that no such
representstion has been wnade, but thai separate waiting roums exizt for first
and second class lady jassengers and may be used by pardah ladies travelling
first and second class.”
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THE BUDGET FOR 1920-21,

- Yhe Hon'tle Kv. W, M. Hailey :—"My Lord, I riso {o prensnt 118 1.y,
the Budget of tho Government or Indja for 1920-81. Oertain changes have heen
made in the estimates presorited to Council en Maroh 1st, and 1 shall briefly rofor
to the more important of thusse, The Iinsucinl Secretary's Mxplanatory
Memorandum has also becn revisod -in the light of our latest information. Tha
final figuves for the Revised aud Budgst Eastimates are ©mbodied in the usual
formal statemonts which are laid on the table.

“1 will tuke first of all the revised figures for the curreut year. The not.
regult of the ohanges made sinoe Maroh 1stis that thoe revised estimate for
Imporial reveuus in the current yeaf unow amounts to £96,05,000, and the
exponditure to £106,124,000, giving - a_deficit of £10,074,000 as agrinst the
£14,368,000 estimated ou March 1st. The reduction in the defiolt iz duo
almost entirely to the effeat of the Resolution passed by the Counsil on Maroh
the 9th vegarding the speoial contribution towards the cost of the war. AsI
explaingd in the A ppendix to my Winancial 8tatement, Tudia will have to bear
cortain oharges, amounting in all to £1 million, whiah, if the full conleibution
were paid, would have hesn taken against that. On the other hand, the.wnount
of the cortribution still to- be paid is, as I explained to Conncil when Mr.
Patel's~ Resolution was under. discussion, reduced to 2 fignre of £800,000.
-Deducting from this the provision of £547,000 proviously ineluc:d in” the
estimates for the contribution, the net lisbility falling on us amoumnts fo
£1,253,000. We shall of conrse not be liable to aaoy payment on account of
the extraordinary pensions of Indian troops aud their British ofdcors arising”
from the war, slthough, as these pensions fall duve, they will be paid from
Indian rovennes ; what we shall do' therefors is to recover irom His Majesty's
Government a lump sum ropresenting tho oapitalizad value of thess pansions,
snd; for the purpuse of the presont csbimates, I am assuming that this reoovery
will:be made in the ourrent: year, the amount involved beéing roaghly £56
million: " ‘The net result therefore is thaf there is a betterncss in the rovised
estiranten on this account of _elightly above 84 million. As regards “our bryi-
nary revenuss, the enly item w%xich I need mention is en improvement of 27
Jakhs; ‘which occurs maiciy in income tax and super-tax collections in
Bombay.
0 ."“Tpow furn to the Budget fignres rolating tothe coming year. Asregard
these, we now anticipate an Imperial revonue of £82,926,000 and an expendi-
tura of: £90,411,000 resulting in” surplus of £2,616,000 as against £2,004,000
anticipated by me on March 1st, tho difference being due partly to an inoreasa
in interest recoipts in England of about 46 lakhs owing to smaller withdrawals
from the Paper Currenoy Reserye than proviously anticipated, and partly to a
rise in the Imperial shavo of laud und exoise revenue in coiluin provinces. I
desive, however, to repeat and emphasise the warniog which I gave in my spoech
introducing the Financial Siatoment regarding the reality of this surplus. -The
Council will remember that I pointed out the gréat difficulty of framing
a budget in view of the predominanco iu our. revenue estimates of- that
indeterminate figure, the gain by eichange. The portion of the total gains
by .exchange during the pext year which we oxpeoted totake to revenue
amounted to 6 orores, this amount being a residuum left after crediting the
capital ascounts of railways, irrigation and Delhi, and sfter earmarking
12 oroves to make up the deficiency in the Paper Corrency Reserve, I think
it must bo clear to all Hon'ble Members who have followed our disoussions
that, in view of the obscurity of ths ~xchange posilion, the extent, :f any, fo
which our revenus account will bo the residuary leeatce in the matter of th s¢
gainig-is highly uncertain. When the Financial Statement was framed, I t{mk
what T thought was a reasonable figuro for the gross amouni of the gaina.
"Yhe situatiou is so uncertain that I-am not prepared to substituie with avy
confidence a difforont figure, Nevertheless, I must ewpbasisc the proecari-
cusness of this surplus 2ud must waen the Council that, in ihe event of the
gross geine being s:aller than-wo had antinipated, it may be tucued into a
deficit. :

-
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“ As regards the provineial estimates, I nood not trouble the Counoil with
the small changes which have beon mado. ‘The provineial deawings during the .
noxt year are cxpected bo be about £305,000 more ihan previously anticipated
inainly on nceonnt of extre provision inscrted for further ravisions of the pay of
suhorsimte establishwents, - '

“In our ways and means estimates we expect to ond the year with a cash
Lalance of £27% million, in ¥ngland and India togethor, against £31} million:
shown in the Firancial Statowent. The increase arises 1nainly from the reco-
very of about £3 million from the Homa Govornment to which I havo already
roforred.  In the coming rear we anticipate 8 combined closiag balauce of
about £16} million as against the £15} wmillion mentioned by me on March
1st. I propose to refer bricfly to the ohanges which we bave now made, In
the first place, the probable state of our balances during the course of the year
combined with the highly uncertain course of the sterling exchaugs, piints to
tho desirability of our strengthening our ways and meauns position by cvery
possible method. We have decided, therefore, that it. would be safer notb to
budget for the disbursement of 9 croros from the amount bold in suspeuss to
mest the deficienoy in the Paper Ourrency I‘eserve, hufi to apply this instead
in reduction of our Preasury Bill outstandiugs, the amount of which, as the
Council knows, is » watter for sarious anxioty, Further the, improvement in
our cash balances which I have mentioned will enable us to devote a further
sum cf 8 croves towards the discharge of Treasury Bills, making up a total of 18
crores, or £12 million, to be discharged during the year. T must again romind
tha Council that our large T'reasury Bill outstandiogs really represent an over-
spendiig in previous years, i.e., instead of making up our reveuue deficits by
additionai axation, these have becn financed in the main by incurring floating
debt. During the war we managed to keep our floating debt at a higli figure,
but abany wmoment the time oay oome when a substantial portion of our
Treatury Bills may ran off without being raplaced; and, save in so faras we -
can fuud our fleating debt in our long torm loans, we mnst be propared to
rednce it from our oash balances. All this, T need hardly eay, poiuts to the
nced for eaution. [ know that hopes have been raised thai, with the conolusion
of the war, India would be.able to embark on schemes of development which
ara now overdus but whose initiation has been postponed by the enforced eco-
nomy of the war. Astbe Council knows, we have allowed the Provinciai
Govermwments to budget for deficits waprecedentedly large. This was partly
because some amount of additional outlay eonld no longer be postponad, and
a150 because of the nrgent rieed for wholesale revisions of pay of establishments
from top to bottow in view of the greatly changed conditions in respect of the
cosi of living, These revisions of pay are, I thiok the Council will agree,
obligatory ; hut as vegards other cxponditure, I must once more rcpeat the
warning I gave on March Ist ds to the need for econvwy and cantion. That
coution must he maintained until the public fivances, in rospect of our large
fiouting debt, are in a soiinder position, and until our troubles in the north-
wesk cau be regarded as definitely <ver. We shall ourselves watch the position
carcfully : aod if it deteviorates, especially in cooneetion with expenditure on
the latter adi -ant, we shall probably find it necessary to curtail or defer some
items of the expenditiwe provided for in the Financial Statement. It is with
this word of warning, my Lord, thet T now present the Budget to the Couneil.”

INCOME-TAX (AKENDMENT) BILL:

Tho Hon'bls My, W, M. Hailey ;— My Lord, [ beg to move
that the Rejiort of the 8eleot Committe on the Bill further.to amend the Indian
Tneonin-tax Act, 1918, ho taken into consideration.

It will be obsorved that the Soleot Committes hins made two changes only
in the Bill a5 drafted. T'he first refers to tho definition of registered firms. A’
1 Liave already intimzted to the Council soms doubt has heen felt, particularly
among fiume tegisterod clsawhers than in Indis, regarding our original defini-
tion, aud [ think the Council will agree thal tho revised defiuition, -which
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merely requires that the shates of the parbosrs shall have bsen definitely
registerod with the Collestor, wili removo theso doubls. * A scoond modification
is In conneotion with the provision which we mado in the Bill to give reliof 1o
a person who pags income-tax at a higher rate becanso his total income just
exosuds & certain limit and i3, therefore, worse off than the person whose “total
income ia just below that limit. Wo have now added a provision to give
volief in tho parallel case of g person who is Jiable fo income-tax hecausa hiy
taxable income just reacies Rs, 2,000.

_““‘The changes ave so smell, that I think I mey commend tho Bill, ds it now
ttands, to the consideration of the Couneil without further remarks.” )

Thé motion was put and agread to,

The Hon’bie My, W, M, Hailey ;i—* My Lord, I beg to move that
the Bill; 2a amendod, be passed.” -

Tho motion was put and agrecd' to.

B e —————]

SUPEE-TAX BILL.

-The Hon'ble Mr. W. M. Hailey:—“My Lord, I beg to move 1160 1.x.
that' the Regort of the Belect Commiltes on tho Bill to amend the law
relating to super-tax bo taken into consideration. I have in the first placo two
rema: s to make dealing with the substance rather than with the details
of the Bill. “We have in tho first plueo hoon askéd whether companies aund
porsoiis paying the English excess profits duly would recoive the same measnre
of ptotectionin regard to the new saper-tax as they enjoyed in regard to the
existiﬁg"supex'étax. " This ]imtectipn Is nof, qf'.cgm'se, expressly given iu our
oxisting Act, but in a speech delivered by Sir William Meyer ou the 7th March
101741 tindertaking was given by the Govern:nent of India that the exoess profits
duly loviéd ia England in respeot of India profits liable to Indiansuper-tax would
b treated for sapér-tax purposes as working expensca and not taken into agcount
in oalonilating taxable incore. Fxecutive instructions-were given to Colleotors
in that-senss; and I consider that, in view of that undertaking, similar instrue-
tions:should now issue in regard to the new super-tux. Becondly, a suggestion
has::been ‘made to us, with the view of protecting the interesls of large
companics paying small dividends and nlso with the view of protecting thé
interests of mew companies. It has becn yproposed that our super-tax on
compdhies should be so arrauged as to provida that taxation, lastead of
begioning after the first Rs. 60,000 of ixcome, ghould be based on the taxable
incomo of a company in excess of such sum as would ensbls it to-pay a fair
dividend, say 74 per cont. In discussivg the matter, bowaver, .some of us felt
that ‘the “proteotion given to small companies by onr presentvpr'oposal Was
likely to be more faveursble than the protection which would be given under
the proposal I have reforred to; in the cass of o really small company the
exensption of Re, 50,000 would probably mean “total exemptivn. 1t was
also felt that the yroposal would have the diszdvantage’ of 'bflsxng't.axafzxon on
a soinéwhat arbitrary figure, namely, what I may call & dividendible inoome
exceeding 7} per cent. - It would Lo liable to argumient by . theso who uro
iniférefslﬁag in secwiog the maximum of rovenuo thaf the figure should he
taken at less than 7} por cent.: it would be equally linble to argument, by those -
who wish to sce their particular interests protected, that, the figure should be
taken above 73 per cent. ;. I may mention fgr‘thq information_of Council that
in countries where corporation taxation is in -force, such as Prussis and Swit-
zerland, tho figure taken is usally only 3% per cent. Buf, " apy case, the
objection on the part of Government to ascopting the propusal js that it is
not possiblo to say what its effeot would be. T am quile prepared io have
enguiries_rhtidovwif‘-\a view to aseertaining whethor a proposal semexhat on.
thase - liries” ‘could be introduced without loss, but the position wust, I think,
dévénd on the results oi those enguiries and it is not jpossiblo at the present
stage to adopt a definite suggestion of this naiw .. )
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“1new furn to the details of the Bill. A4 1 foresaw introducing the Bill,
aur proposal regardiug the Ilindu joint family has aroused a good deal of
discussion,  Ths Bill proposes to treat the joint family in every way as an
individoal (which is of courss ils legal status in law), that i to say it would
pay supor-tax as an individuel ; it would not vnjoy that deduction of mainten-
anco cxpeuses or sums deflnitoly zllatted to its mombers which it enjoys under
the present Act. AsT have mentioned befove, wo heliove that the priviloFe
of deducting expenses iz liable to abuse; and again we do not seo how the
definitc allocation of sams to yembers of a fawmily is consistent with its legal
position as an undivided family. Tho matler will, however, form the subject
of two amendments, and it will perbaps be vonveniont if wo deal with it moro
fully in connection with those amendmonts. '

“ A further question, not entircly oneof detail, remains. I alluded to it in
my speech introducing the Bill, but it may not be ount of place to refer briofl
again to it hero. The Bill as drafted does defivitely imply that some indivi-
duals will have to pay supor-tax in some form or another gwico over, thatis to
say, after that portion of their incumne which is reprosented by dividends
in companies hae paid one anna flat rate, their income as n whole will also
pay the ordinary super-tax rate to the extent by which it cxzceeds Rs. 50,000
per annun.  We are unable fo caloulate with any exsctitude what would
be tho cost of giviug reliof in this respoct, but it wonld probably be consider-
able, and as I havo explained above, it is a relict which ivould ha necded
only in case of those drawing & very considerable incomo from tho dividends
of companios. After all the total super-tax in tho most extreme casos will
Le below four aunas inthe rupee, .ud had we proceeded in a different way,
designed to secure us the same revenue without the apparent anomaly of
double taxation, we sbould not, I think, have been hecld to have inflictsd
undue hardship if we had raised the super-tax on iccomes of thic magnitude
to four anvas. This point, however, will also formn the subject of an awend-

ment, and I shall have the opportanity of dealing with it at greater length ih
that connection. ’

“I now move that the Bill be taken iuto consideration.”
The motion was put and agreed to, '

26 py, The Hon'ble Eao Bahadur B. N. Sarma:—" i{y Lord, 1
beg to move as an amendmnent that for the Schedule the following Schedule be
substituted :-——

SCHEDULE,

-(Su section 4.)

I. Where the tazablo income does not oxceed one lakh of rupecs : —
(a) inthe caze of the [1indu vodivided family-~
(1) in respect of the fist seventy-five thousund rupees of M.
taxable income. .
(2) in respect of the next twenty-five thouzaud rupees of  Oneunon in the rupee,
taxable incom*,
() in o)) other cuses—-
(1) inrespect of the first Afty thonsaad rupecs of taxable Nil,
jucorre,
" (%) in respect of the next fifty thonsaod rupees of tux- Ouzannain the rupee,
uble income,

- 1T in respest of the fret fifty thousand rapees of texablo income  One and-a-half aunas

over onod lakh of rupee. in the rujve,
III in rospect of tbe neat fifty thowsond rupees of taxable Two annas in the
income, ' Tupee,

IV in respaet of the next ffty thoussnd rupees of taxnble T'wo and-a-balf nunaus
income, . in tho rnpeo,

V in'regpect of 2ll taxuble income over two and-a-balf Ixbhs of Three womas in the
rupees. Tupee.
The.objcu! of this-amendment is to give reliof iu the ease of ITindu undivided
fanilivg by raising the minimum of exemption from R, £0,000 to Rs, 75,000
Hon'ble Members are awarc that evor since the intrgduction of supartax
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Bills into this Cowneil there has been a lively controversy going on as to
whother Hindu undivided familics have not unnecessarily suffored by reason of
the theory that for logal purposes the Hinduw undivided family should-be troated
a3 & unit, and that some relicl should be given to tho Hindu familics s that
the hardship whioh has Leen cavsed may not be so great -as it is at présenl.
T shall’ not tepeat the argmients that have beou urged on previous oceasions,
It is su‘Fﬁcient to say that, thero is a basis for dilferentiation in {he vase of
- undivided Hindu families. Take the easo of two brothors with an  income 'of .
Rs: 1,60,000. Undor tho law 50,000 is to be exempted if the brothers divide
the property, if they divide the ineome cach will get Rs. 75,000, Each, wonld
be linblo to pay on the suin of Re. 23,000, whercas by reawon of living together
they would pay an & Jakh of rapees. In some cnses by division the members
may bo excrupted altogether, but they would bo lidble to snper-tax during a
si:te of union. Them again sonc allowancea-which wero deducted under the
old . Super-tax ‘Aot have been removod uuder the prosent Bill as the privilege
that” hns Deen piven has been abused in various cases. - The guestion was
discussed . at fu!l length in the Select “ommittee, and it was felt that
somo rolief should be given though not to the extent that was contended for,
and ‘T hope that the amendment that I have put forward will be ascepled by
-the Qovernment. There need not be any great financial loss because the total
super-tax of all these undivided Hindu families docs not run o moro than 12
lgkhs. . By removing the deduotion that wo provided in tho law we shall consi-
derably increase the taxation, That is apart from the waturel growth there-
from.. Ithiuk,my Lord, thatif wo raise thc minimum of exemption from
Rs. 50,000.to-Bs. 76,000 we shall be giving relief in the case of comparatively
poox families and- wo shall not be sacrifiping rovenue,. nocr would :the
oxtremely; rich fumilies get relief to any. appraciablo extent. +The:numbet --
of casés.in. whioh relicf is uecded by reason. of ‘the removal of: the -exemp:
tionh:wonld, I think, ba large specially iu the case of -the comparatively
modest,; Hindu' undivided families whose incomes range between.fifty: and
geventy five thousand rupees, aad this amendment, if..acoepled; ~wounld- bo
apyreoiatedby that olass. Of course, in’ the oase of large lindu:familiés
- whose income ranges botween 5 and 8 lalkhs of rapeos, tho relief -woald-not be
oconsiderabls. - Bub at the sawme time thay uiust be thankful that some:reliefl
hag-heeri given, Rupees 25,000 would,atter all, T thiok, provide.s :faicly good
ingome in the case of theso families for sundry expenses which -thay. wonld
getrdeduoted fromn the aggrogate, 1 hope thorefor:, as a matter of . cowproniee
- that thé Government would be able to acoopt the amondment which T have put
foryyard for their consideration.” S

. “The Fon'ble Sir Gangadhar Chitnavis:—“My Lord, Tizii .y
‘heg,to support Mr. Sarma’s amendmont. I"'am sure this slightly ‘caanged
“yaising of tho minimwm of exemption will bs most equifablo and will have
beneficial effect in- the case of many Mindu families.” - Hindu familios  sufter -
‘nder: fnany disabilities by reason of the theory that. they:are a cvrporation
or unit for legal purposes. Besidos, tie- privileges: whioch they-have bden
enjoying urider tho existing law hxvo‘beer_\-removﬁed,' ~and it is ;but’_fmr
that -the - minimum of cxemption should be raised. -The Hon’ble -Mr.
Sgorma  has been extremely modost in'his proposal (o raisd the minimum
to suoh a snall extent. It will give some rclief to - people who will
-he” in-need of such relisf by reason -of the fac.t.tbht theso men will -.!_u'syo
~to pay this tax in addition to tho incomo-tax whiolit they bave:td pay:-in
the. ordinaty run.. It iz matter of common’ knowledge thatthose “whose
inoomes . are small are meh less ablo to boar »th.e'r.)a;cs atd  losses :duq, to
"uncoctainties of trade and 1-siness than paople whoso incomes are-large, and -
- when 10 this is added the strain duo to increasad and increasing expenditure on
sstabli-hmants and salarics in these times of high prices, 1mp1;0re@-;|nqd_e ..of_.
living aind increased standard of comforl; I bug to cuy-bhat” the reliet -sought

for is most equitable and reasonable. U theretere bey to support tho amend-

meont."”
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The Hon'ble Mr. W. 4. Bailey :—" My Tord, I find it difficult
to discuss this amendmont adequately without referring, however briefly, to
the subsaquent amendmeunt of the Hon'ble Rai Sita Nath ?Ln.y Rahadur, sinse
that really refers to the samo guestion.' I do not wish to argue against the
latzer amondment in ddvanco; I merely wish to point out to the Council that
the two proposals involve alternative mobhods of dealing with the same prob-
lem, and that if we take a move henevolent. attitude to the one, we shoull have
to take a less bonevolent httitude to the other. The Hon'ble Mr, Sarma has
poiutéd out that thé undivided Hindu family ‘did enjoy certain privilegos in, the
past, whioh' wero granted; I think, as a maticr of compromise. The exact
privileges'wers, if I may remind tho Oouncil, that the undivided family

- was allowed to dediet from its taxable income so much of the joint

reyenue from the family a¢ .hed been actually expended or paid for the
maintenanco ‘of ' other expenses of cvery . member of such family or paid
or finnlly allotted to any such member. Now we ourselves cams fo the
conclusion that whatever was the logical basis for suoh a deduction,. it was
liable to great abuse.  'When I mention to the Council that in the whole of
Bengal the tazation on the super-tax on the Ifindu uudivided families amouriz
only to Rs. 81,000, I think it must Le- olear that claims for deductions havo
been put forward and admitted on a scale which was never contemplated when
tue concession was first given. That is one point.

%A second point is one of principle, Thers is, in our view, no partioular

" reason, and there' never  was any really cogont reason, why the undivided

family should be allowed to claim a deduction for expenditars on marriage
and funeral coremonies, which other peoplo are not allowed to deduct
from* their income when placing their accounts before the Income-tak
Oollector.  Again, there was no good reason why it should have been. possible
for them to purchase (to take one example) large quantities of gold and silver,
snd enter those as part of their cercmonial expensns. Tioally, the original
privilege as conceded by our oxisting Aot aliowed a deduotion on aocount of
any suchi sums of xadney. as -were finally allotted to'any of the memmhéra;” - We
héld 4 -consultation, as I have already told the Counoil, | with certaida loirned
Hindu frisnds'on the subjeot, and I think I am right in saying that the conolu-
sion we ‘drew, after & very thorough discussion of the question, was that in the
oase af-sll ovenis of derlain typos of Hindu undivided families, the making of
such an allotment dafinitcly destroyed the character of the family as an undi-

-vidod family,”Both’®in prineipla and in prectice therefore these two deduc-

tions' were, in odr opinion, such as should not be repeated in tie” Aot. Atths
samio timme wo are aivare, and we have for some time been aware, that the Hindu
joint family is representod as having been treated rat! or hardly in oor’ super-
tax taxation. It has of course certain definite privileges under the civil law
88 an undivided family ; thesa privileges have a distinet valus; yet it has been:
very frequently represented (o us that these privileges aro somawhat heavily paid
for,. We gi’e't_.ofd, tY\at the mere fact thet a man belongs to s Hindu joi:t family,
a “carporation. which for religious or social purposes e desiree {o maintsin,
does aotually commit him to psying super-tax at a highe: rate than ho would
otherwiss do ag ati individual, "That, I thiok, is the basis for most of the com-
plaints: on 'the subject. Well, sinco the Hindu, joint family has onjoyed a
position of some privilege in the past, and since there is a strimg feeling in
the country on thé subject of our taxation as applicd to sush families, I. gave
an undertaking when we introduced this Bill that if any proposal could
be put for-sard which iwould oot cost us much money, and which st the
sanie timo wauld not add to the existing complexitics and temptation to mani-
pulation of acoounts which our present lnw offers, I would he willing to acospt
it. I aa catisiled that tlie ITon’hio Mr. Sarma's proposal is of suoh & type, We
are accordingly, propared to acdept if, Hut I must poiunt oub tothe Oouncil
that; if we do this, it will not be possible for us to accept Any. of those major
oconcessions which will. eubsequently be placed belfvre the Council in this
respeot.”’

Thy . :olion was put and agroed to,
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_ .. The President :—* I:do not know whelher ile Hon'ble Member is.
inclined to withdrav his amendments now that tho concession Las besri made
by Government in actapting Mr. S8arma’s amendment.”

'The Hon'ble Rai Jita Nath Ray Bahadur :—*Lam hot pre- 1210 r.
pared to.do ro, my Lord.  Of coarse, I' know that I will be defested by the -
offivial majority, but I think i} is due td ‘the Mindu undivided families in Beagal
that T should movo my awnendiments. Butif the official majority is dstérmined,
and the Hon'ble Member ir: charge is detormined not to-accept my amendments,
then it is useless to waste my ‘hreath over them. If the Hon'{gle‘ Member is
not prepared to accept thy -nmendment, then it is nseless to disenss’it.. : I want
to hear on the point frow the Hoivble Mr. Hailey.” o

. The President :—Mr. Hailoy, Mr. Sita Nath Ray is in(}lu'iri'ngi'if
you are: prepared to dccept his amendment,” oo T

The Hon'ble Mr. Site Nath Ray Bahadur :=* In dny shape
or form.” T T :

~ The Hon'ble Mr. W, Bi. Hailey :—*This present amendment 1250 r.v.
refers to & somewhat different subject. |, The effect of his amondment would be
not that the deduotions ivhich wo propose to cahcel would be_restored,-but that
every Hindu joint faniily would be classed as & com{)q.ny end would pay the
flat rate of onc'anna in the rupee instead of a rate which goes up to as much
as threo nvnas. That, my Lord, is'a very différent question; snd it would in-
volvé & loss of such importance, that T could not accept it on bobal€ of. Govern-
ment,”’ L. L o
LY Aorery RO s, . et R RN R R W
. The Hon'ble Rai Bila Nath -Ray Bahadur :—To that my.29 r.u.
reply, i that if my firm is registored X, wold pay at a flat rato of one aunain,’
th xupes;; ;. We know. that by registering a jotos Hindw; family »ani have : this.
privilég.nsin, the :cass of :a company:;.. Ard.I beg alsg- to.point gut:in. this:
conpection Lhat vou are going to make & yery.large. convesgionin . the soase  of
companies which are 'naking large profils. . For instanpe, juto mills which
are: making from Rs. 200.to Rs. 300 peticent: profit.. But. Hindu - undivided
families can hiardly make 5 to 6 per.cent. on their capital. Is it fair' that
companies <. which are making 200" to 800 per.cont.. profit should . ho
liable_ to ;pay .ouly_one snnu in the rupes, whereas undivided families or
unrefistored firms which can hardly make 6. to 6. per cent, on their oapital,
shonld be liahls to pay at a graduated soale .going up.i0 8 ahnas‘ip;,{hg Tupge ?
I put it to the Gounoil, I appesl to yonr Bxcellenoy’s innate sense,of justioo and.
I imploré this Council Lo dg ns justice. Where is the justice ? A3 T pointed -
out just now, numercus coripanies have beor waking very large proflts for some,
ycara past and: have not been atisfled with disivibuting dividends af, the ri'e of .
100 per cont. and keeping laige resorves, hut haye -gous. out ,of. theiy way. fo
orant’ honuses to their, shargholders as, well ay to- thoir offcers. Buch  was the
plethora of profits made by these companies, whereas. in our . caze: the %)r‘o'ﬁ,tsf
hardlycome. up to 5 or 6 per oant, Is it therefore fair that we shopld he'
charged at a muoh higher rate thau thesa companios ?,' I also heg to . point.out
in vegard to what Mr. Hailey.said that, the Hindu undivided fannly tould. not
bo liableto:pay on the drawings that aro {:ken away from the funds of the
ioint family. - That it is not so. I take the case of my own femily. . I got somo
allotment from the joint fund, and as soon'#8 the income-tax. people::found oul
that-I7had diawn some mcuey, they immediately orved me with a notice to, .,
bay the “super-tax or income tax, «3 the. tage:may "6, on; the :amount I hid -
rewn {rom the joint fund. It is uob the frob that [ sseapo taxation:sltogether
hy séparate:allotment. o L
- M It was also tirged that the . money spanl on marriages and on:: tho - ain-
teance of the family used to be deducted.” It is not eo. Bisau<'a privais oy
cular was issued by the Finance Department to tho ciiect, that the money syent-
on the maintenance of the iamily should not bo deducied from the undivided
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indome but from the zemindari income. . Whero is, the equity of this?
Supposing I spent 35,000 of 26,000 rupecs on the maintonance of my family
or incur any other necessary -exponses, w}wn my incorae from zemindari is
Rs. 5,060 ?  In some cases wamindari is held by gentlomnen oaly as a matter of
glory ; it gives them a- status in nooie;.{. . Thercfore & man's income from
semindari ragy be neminal ; suppose it is Rs, 5,000, Where is the equity in this
that the money spent, 25,000 or 50,000 rupees should bo. deducted from the
profit of Rs, 5,000 made from the zemindan which is not at all likely to pay
the tax ? . How is-it possible 7 'Wo seo that by a private oircular the income-
tax authorities cverywhere are practically not to alow any deduction to be made,
aud if any deduotion_ is urged, to tell them it should be deduoted from their
zemindar incomo! I ade an appeal to.the Gummissioner of the Irosidency
Divigion and on the strength of that circular my appeal was réjected. So
where is the equity ? However, I beg to urgo that it wonld not be fair in the
caso of unrcgistered firros and undivided Hindu families, who know they
can casily get themselves registered at any time, to saddle them with a Ligher.
Jiability than would be paid by companries. o
“ And if these two smendnents are not acespted, I at lcast urge that the
deduotion which was allowed under the former Aot should be allowed in this
one, nantely— .
“ (a) ia the case of & Hinda undividced family so’much of tho joint income
of such family as has been actually expended or paid for the
- weintonance or other expenses of any member of such family or
paid or finally alloited to any such member ; ’
** (8) in the.cage of a firm so muoh of the income of the firm as has been
paid or finally allotted to any of the members of the firm.

“ These two-exceptions should be retained in the present-Bill. This is all

'.l‘he Progident :—* I undestand the Hon’hle Mewbor has moved: all
threo of- his aménddients I will therefore put all three amendmonts together
when the Hon'ble Member has replied. *' : v

The Mei'ble Rai Sitz Nnth Rey Bahadur:—Ycs, uwy

LO! '" .

The Hon'lile. Mx, W, -M, Iailey :—"1I think it is alrsady olear
to the Council, my Lord, that the Hon'ble Mr. Bitx Nath Ray has suggested
to us bwo alternative mothods of dealing with the undivided Hindu family.
‘The first is-the restoration to it of the existing deduotions; the second is, that
it 'shon'’ be treated for all purposes as a company: and pay only the one

‘anna flat rate. I have already- argued to the Oouncil the case of the

deductions, aud I do not thiuk thet I need reply at any great length to what I'said
on that-snbjeot; but I wonld add this. The Hon'ble. Member complained that
full effect was nat given to these deduotions in practice and he cites his own
case in particular. 3y Lord, we are dcaling hero with the question of legislu:
tioa. . 1f tha procedire of a lecal Government or of a local Governments officer
in carrying out the Act, bears hardly on aa individual that I think is not a point
for this Codncil, eXcept in 80 far as any legisiation should be proposed which
would do away with such hardehip, . . . .7 ‘

Th: Hon'hle Bai Sita Moth Rey Bahadux ::(—" May I risv to
a point of crder ¥, I beg to-point out that it was.not done under instructions
of any- local. Government, but on the strength of a ciroular issued by the
Goverminent of Tudia, Winznce Departraent 2 '

- Fbe Hou'ble Mr. W. M. ¥ialley :—"If so. my Lotd, it must liave
happered at sone era at which I was not in the Departwent ; nor is my Ion’ble
friend-here (Hon'hle Mr. Cook) aware of auy such circulsr, I will be perfestly
willing to vzamine the records of 1y Department and ses.if any such ciroular
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was issued ; but I do not think I would be justified in arguing thal case ai
longth ' before the Council, because we are now.engaged in the matter, not of
redressing individual hardships, which must always he lefl to iu the last resort to
appellate or judicial docision, but in a matter of legislation. I therefore donol
propose to delain the Council suy longer with this question of deductions,

"“We have indeed in answer to the Hon’ble Mr, Sarma's amendment mads
na muoh concession in tho matler of deduction as I thiuk it is possible to make.
Hindu undivided familics will for the futurc, instead of being allowed to deduct
the various sums allowed in the preserit Act—dedustions whioh, as T said beforo,
led in some oases to a manipulation of the aceounts—start with an advantage
of Re. 26,000 ; and that, T think, is a suffigiently handsome concossion to them.

*The second part of the Hon'ble Rai Sita Nath Ray's case rolerved fo the
question whether such familics should or ghould nol receivo the same treatment
as companies. He desires;that they should be assessed to the flat rats of one anna.
He drew a comparison, and a very invidious comparison, hetween the profits
made by companies and the profils mado by undividod Hindu familics. ~Now,
oven if wo are propared to admit that all companies do inake 200 per cont.
nad that all Hindu undivided families only mako 6 per cent. on their
investments, his argument nevertheless does not hold good. Wo tax
companies ab tho flat rate; that is, their dividends pay oncanna; but now
mark tho difference bhetween them and undivided fawilies. The sharcholder
- will also, if the proposals in our Bill are cawsied out, pay on his individual
income including those dividends, and that is the essontial difference between
the shareholder in & company and hetween the member of an wndivided
Hindu -family. We cannot in practice dooide, and as a sbriot maiter of
law wo should not Lo justified in attempling to decide, what sbould be
vogarded - as the ‘share’ of a membor of an undivided Ilamily. Vero
wo able to decide that share, were thore such a thing as an inslrument of
division, wero there no doubt whatever. what each member of the fawily was ~
entitled to reocive, and did reccive, then wo should of course have no reason
for treating the undivided family as a whole; we should tax its individual
members as individuale. It is simply beoause in the nature of things thero
can be no share and no dofinite apportionment of earnings to individuals, that
wo have troated undivided families &s single porso:.s for income-tax assessinent.
Therefore, the comparison hetwoen the cowmpany and the uvndivided family in
my opinion breaks down completely, =For tho rest, the Hon'ble Momber's
appeal is ono simply for consideration and for compession, In my oginion.
we have given to the undivided family the masimum of concessions possible. I
can go¢ in fact that wo are liableto attack in some quarters for -having
givén 80 much, I do not thinkit wounld be justifable—I will not say on behalf
of the Government~-hut on behalf of the general tux-payer, whose interests
aro of coursc at stake, that we should 1~uke any further concession o the

Hindn nndivided family.”

The Hon'ble My Kamini Kumax Chanda :—“My Loxd, may 1284y
I miake a remark in this connection? I get up simply because I feeely confess
that the lawyer in me is forcing me to speak. I find one passage in the Roport
of the Select Committeo upon this Bill whioh, I confess, I did not follow, 16 is

stated there: '

¢The Cormittes considered that the difffeally of ascertaiving the shares of individval
mem! araof 8 joint Mitalkehara family would be almost insv parable.’

“ Now, gra:ting this, what abont the Dayubhaga family. 1think, my Xord,
it is well known to every student of Ifindu: lay that, so far as ihe-Dayabhaga family
is concersed, that in the case of the Hindu [amil ( governed by the Benygali *
sehool of law there is po diffionlty “» flnding out the share of esch individual
member ; it is 88 well known agif hcrn was a partition. That being o, T do
neot think tha$ the Dayabhaga family should be penalised owing to the dilliculty
of finding out the shares of tho members of a joint Mitakshiia family. Thot

iz my difieulty, my Lord.”
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~ 'The Hon'ble My, &, F. Muddiman :—“I must apologisoe for
interrupting the Hon'ble Member, but might I know as & point of order on
which amendment he is speaking?

The President :—"7J bave iold the Council that I propose {o take
nll these three amendments together and put thewm to tho Oouncil us one. If
the Hon’blo Member can bring his speech in on any one of these three amond-
ments, he is in crder,  To which amendment is ke speaking now ?

The Hon’ble Mr. Kamini Kumar Chanda :—*My suggostion
is with regard.to the joint undivided Bindu family.” ‘

The ¥resident :—* Which particular portion ¢

The Hon'ble Mr. Kamini Kumar Chanda :--"1 support the
on’ble Rai Sita. Nath Ray's smendment on these gronnds.”

The President ;—~-* But which amondment ?”

The Hon'kle Mr. Kamini Kumar Chanda, - That it should .
be a flat rate as in the casa of a corapany.” :

The Hon'ble Sir Geoxge Lowndes ;—"I riso to a point of drder
again. That could not possibly apply to the Dayabhaga family apart from the
Mitakshara. Thers ia no one of thess amendments which distinguishes between
the members of a Dayabhaga and a Mitakshara family. Therc is no one
of these amendmenta under whioh the Hon'ble Mr, Ohanda can possibly bring
his suggzestion. ' J

“ 1t is really & new amendment.”

The Hon’ble Mr. Kamini Kumar Chandn :—“ My _suhmission
is this that my Hoo'ble fricnd is asking that the case of av uudivided Hindu
family should be considered in the saine light as that of a company. Now why
this is not done is, as T gather from the Report of the Select Committee, that

_thero are difiiculties in the case of a joint {[ilakahara. family to find out what
the share of each member is, Therefore it is proposed to {ax the family as o
unit. In support of that position I want to ring out this diffioulty. The
reason sccms to be that, as Government are unablo to find out the shares of
individual members, therefore it wonld be safer to tax the family.as a unit, I
point out thai this is not correct in the case of members of a Daybahaga family.
That i3 the only point I wish fo bring to the notice of the Mon'ble tho Finance
Member and the Ilon'ble the Liaw Member.”

f'he Hon'ble Rei Sita Nath Ray Bahzdur :—*“I have nothing

further to say.” ..

. His Excellency The President - You Lave nothing further to
add ¢
. The Hon'ble Rai fita.Nath Ray Bahadur -+ No, my
tord."”

The amendments were put and negatived.

The Hon'ble 8ir Fazulbhoy Currimbhoy :—“My Lord, T beg
to move that the following bo added at the end of clansa 4:—

* Whesa the income of an jndividualor & company eseeed to super-tax under this Act
iocludes a dividend paid-by a company asscssed during the year, the said nesesscment shall he
teduced by the amountof tax payable on the dividoud wt the rate of one anna in the yupee.’

12-38 p.3i.
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“ My Lo 4, my amendment is quite clear and needs very few words of
explanation. The individual, when the income on which the company hag
paid supor-tux yeaches him, Las to pay super-tax again on tho swme income.
Thus, in cortain cazes, an - individual has {o pay twice and threo times over
super-Lax on the very same incomo. Ia this country industries -are run by
joint stook eompanics and if an individual who has put his money iuto
industries, when he recqives his dividend has fo pay super-tax on a dividend
‘which has already’ paid super-tax, tho result is to discourage peoplo from putting
money into industries instead of trade. )

“ My Iord, the argument brought forward by the Hon'ble the Finanee
Member was that the individual who will have to sulfer in this way will be
the man whose income is more than 150,000 and also le has .s8id just now
that he does not kuow what will be the amount he will have to rafund. My
answer to his argument is that if he wishes to ohargo the rich man, he can
oasily raise the super-tax to a rate larger than one anna instead of dealing
with it so unfairly. In the second place, we can ses from the Budget that by
this new iethod of a flat rate he is making 44 lakhs of rupees, aud if he has to
rofund 10 or 15 Iakhs of rupees thab will amount to very little.

“Therefore, my Lord, I think my emoendment is quite fair, snd I appeal
to the Hon'ble the Jinance Member to treat my amondment favourably as he
has treated tho Hon'ble Me. Sarma’s.” . ‘ '

The Hon'ble Mr. W. E. Crum :—“My Lord, I beg to support the 12-40 ro.

amendment of the Hon'ble 8ir Fazulbhoy Currimbhoy. Ido so on'a question
+ of ‘principle. I think the time has come whex endeavour should be meade
throughout the British Empire {o #void double taxation as far as possible. 1t is
very wrong that in this country we should not only have to pay double taxation
but actually ’[E‘a.y the same tax twice over, becanse that is what this proposal
comes to- The individual will pay incomo-tax on his income; he will also pay
super-tax op his income ; the company will pay super-tax on the same income,
and thersfode he will be paying super-tax twice over. In the case of income-
tax he can recover, but in the oase of super-tax he cannot recover:

“ ¢ Phare is one other reason why I support this amendment and that is

" this. ‘An individusl whe:n income is dorived largely froin companies is in a
wotée position than an individual whoso income ju not derived from the divi-
denda of companies. I do not think it right that whateser the incomes of an
individual may be, whether it is % lakhs or 10 lakbs or 20 lakhs, the mere fact
that an individual derives his income from companies should put himina
worso position than ea individual who dorives his income from. cther soucces,

'"he Hon'ble Mr. W, M, Hailey :—“ My Lord, I take it that tho te43r..

Ton'ble Sir Fezulbhoy Currimbhoy’s objeetion to our taxation is based not

g0 muoh on the amount of the tax as to the method of levyidg it. I’ give him

all cradit for not proiesting sgaigst tho amount he has to pay; I shall bring

against him none of those obarges wa sometimes hear that men of wealth do

not like to pay theiv faxes. 1 have not that feeling in my mind at all;

indeed Sir Fazulbboy himself has done his best to disabase us of any such
fooling, sincc be has stated that he would bo quite propared to pay a higher.
super-tax, il pecwsary, but that he doos not like.ths particular mothod -
adopted by us, which involves tho paymont of super-tax twice over.

%]t seerns to me thon, my Tord, that it js an offenco against the delicacy
of his feelings rather than against his pocket. lut L think the position has
been, I will not say cxaggerated, but exhiviled in somewhat t?o gloomy a light.
Ard we really and effectnully taxing twico over? Whai we are putling
on now-is & form of {axation weil known in many countries of .Euro]'»e----
‘3 ocorporation tax, 7t is considere juslifible to tax & corporadon partly
hecause it ‘enjoys the wee of what may he called public eapital, but eves
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saore beoause its sharcholders enjoy protection againet liabilities incurred,
up to the amount of their shares. 'l‘}.m company 18 therefore {axed definitely
as a corporation, and tbat taxation may very justifinbly bo regarded almost
as one of the working cxpenses of the company. The super-tux we place
on the shareholder afterwards ix really an individual tax. We ocall both
these taxes super-tax, but as & matter of fzct we arc really imposing on the
coinpany a well revognized form of taxation—the corporation tax—while
mamtaining the supar-lax on the individual,

“ Perhaps, however, the Oouncil may regerd this as an unduly philesophi-
cal explanation; perhaps they will be inclined rather to lay stress on
{bo fact that we call it a super-fax, and that it actually hos the effect,
as Sir Faunlbloy Gwrimbboy eays, of imposing a double super-tax on the
people,

"“Well, I bave already explained to the Oouncil, that in the case of our very
worse victim, the total super-tax does not amount 10 more than four annas
in the rupee; an anount which is very low indeed compared te the taxation
in some other countries. I think in one further point the Hon'ble 8ir Fazu!-
blioy Cerrimbhoy, and to some extent the IHo.ile Mr. Crum, have vather
over-stated their case. 'They bave urged thal il is wrong that we should at
a time when men are professing to encourage industry, introduce & tax which
constitutes a heavy burden on industry pure and siwple. Now if-this charge
were cerrect 1 em sure thal nobody would Le more wiliing to withdraw or
io modify it than your Excellency’s Uovernment. Butb is it correct? Inst
year we had a snper-tax which brought in 176 lakbs of rupees. We are told
that tho mcthod of taxation was undesirable, that it was imposed in a form®
which was detrimental to industry. Yet in spito of that fact, in the fivst eight
months of the year 536 new companies, neaily all industrial, were started with
an authorised capital of 166 crores of rupees. Now if industry was afraid of
our taxation, I maintain that there would not have been that great hoom in
company flotation. Then again our present taxation was announced on tho 1st
March this year. What has happened sinco-the 1st March ? Has there been
any indication that the industrial share market has been injured in any way by
our laxation ? If I amcorrect, shares generally huve risen sinop then. Tha
Hon'ble Sir Fazulbboy Currimbhoy, happily for him, has a far better
acquaintance with the faots regarding the risa in the price of shares than I am
over likely to bave; and I am sure he will corrcet wa if T am wrong. in my
statement. But if I am correct, what proof is therc of tho charge that our
taxation js injurious or detrimental to industry ?

“My Lord, I do not, a3 I bave already said, like the argument
which is based on & scoff ab the rich wan because he does not like to pay his
taxes. 1do not like setting up Lazarus against Dives. I nmn not sure that Lazarus
is always a hetter citizen than Dives, But I eleim this, that if anybody objects
to taxation on the'ground that it is likely to be injurious cither to indusiry or to
any other interest, they should provide some solid ground for that assertion. [
maintain that suoh grounds are wanting in this case, and I claim that the
Council shonld support this Bill, as oune which is in no sense likely to be
detrimenial to Indian induetrics or to Indian interests.” '

The Hon'ble Sir Fagulbhey Currimbhoy :—“My Lord, the
JIon'ble the Finanoo Member does not scem inclined to acccde to wmy
request, whioh is as fair and just as it should bo.

“ As regards what I have said about super-tax being detrimental to
industry, people will not put their money iuto industrial concerns, bui Iookin§
to the new companies which have started it shows that people do not min
taxation.” My Lord, I will givo an examplo. Last year.after the Bxvess
Profits 'Tax Bill was passed, t12 Bhare and Biock Market in Bombay went up.

- ““The general trend of the market ¢-pends upon the speculrtion and the
atdituds taken up by the bears or bulls  That is the proper indication and it
is quite clear that people whe pat thair ma:ey in industties will have {o pay
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doubla super-tax than the people who put tieir money in other sorls of. trades,
Bo I do nob agree with his argument on that grownd. "Of courso it will
1ot be very injurions to trade, but at the same time they will be very unfairly
troated. As Isaid in wny specoh, { think he is getting 44 lakhs iore, and if
he has to rofund o little, I think he ought to have agreed to it. With these
words, my Lord, T would ask that the amendment he put to the Qouncil.”

The amendment was put and negatived.

The Hon'ble My, W, M, F uiloy:—* My Lord, I bag to move that 1252 v.u.

the Bill to amend the law relating to super-tax, a3 amended, be passed; . ‘There

has been an amendment to-day the citeot of which, I think, might be that Hon’ble .

Members might possibly call for a further postponenient of the passing of this
Bill, but as that amendment bas hoen in the nature of a concessicn, I hopa that

that point will uot be pressed.” ,

The Hoa'ble Mix. W. E. Oruwn:—* My Lord, though I am por-
fectly prepared to vote in favour of the Bill as it now stands, I wonld not like
that to Le -taken as meaning that I entircly support the provisions of the Bill.
To my mind; at its best it is an improveinent on the Aot whioh it supersodes,
but it still ias many objectionable features, and I bave already refeirod to one
in the principle of taxing companics with super-tax. [t is perfectly. trae, as
the Hon'ble Mr. Hailey has pointed out, that corporation tax is levied in
certdin other countries; hut T do not think a tax of this nature has ever
been- lovied in tho British PBmpire,-and as snch I do not think  that
wo ought to set the example. But, my Lord, I would like to plead the case
of ‘certain companies which are sartwularly hardly treated by this Bill,
I refer to companies trading in India and registered iu' the United Kingdom.
I do not know if Hon'ble Members of the Oouncil understand the position of the
incomo-tax and super-tax as regards companies rezistered in the United King-
dom and ‘trading in the colovics. The posifion iv that most of thess companies
havé to pay ‘an income-tax of 6s. in the £ -and they- are allowed a doduction
in the case of income-tax paid-in the oolonies up to 2s. 6d. in the £ provided
that that deduction is ou the same income on which they bave aotually paid
their .income-tax in Great. Britain. In the case of India s deduclion is
allowed. of the Indian income-tax ; this - amounts to 1s. 84. in the £, but it
is very doubtful indced whether the Britlish Exchequer will allow the Iundian
superfbu.x to be treated in tho same way. In fact I thiok it is almost
certain that they will not allow it. It comes to this,. therefore, that ii this
tax had been an ordinary addition to income-tax the British companies
xegistered in tho United Kingdom would have been able to take advantage of
the law in the United Kingdom, Asitissupor-tax, it is probable that they will
hot b able to do g0, Now, my Lord, I think that memnbers of this Council will
eenerally agree with me that at a time when the discussion ‘of double taxation
witlin L{xe Bmpiro is s0 much before us it isa very hard thing on companies regis-
tered in the United Kingdom that they should be forced to pay this double
tazation; and 1 would have appealed “with moro confidence to meiibors
of Touticil if it had not beon for a romark of th-o.Hon'bie Mr. Barma's
tho other day when speaking on Mr, Patel's Blectricity Bill. He roferrcd
gevoral times to forcign companies—I hope be will correct ‘me if Tam
wr()ng'-’--but I undorstood and I think a2 greab many othor members ¢ the
Council got the impression that in reforring to foreign companios hoincluded in
the term both Gerian compenies and Austrian companies and companies
registered in the United Kingdowe; and ‘T do think thab at a time such as the
presont whern wo_are all trying to do our sesi bo wgrk togethor for the fu‘tnm
government of India =nd the Govorument of India as a part of the Briti<h
ﬁtmpiret it is & great pity thet British companios should be referred to as foreign
compapies ; and I hope that Mr. Sarma witl be n[)lo to say lator that that was
niot iig intention. e renson why I refer'to thiy is because I would ask the
Counoil and the Hon'ble the Financs Membyr to {reat British compsnios

{rading in India ou gencrous tormf,

12-3% pou.
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“ Now, my Lord, what have theso companies been paying during the
war?  Thay have been paying first of all Indian income-tax on -their whole
profils. That is to say, they have paid Indian income-tax ou prufits which
have nevor come into their pookets, beoause they also paid Ivdian income-tax
on excess profits tax which had been deduoted in Great Britain, They have
paid the British income-tax of Os ; individuals in these companios have also
paid the Britishtuper-tax varying from 1s. in the € to 48. G2, in the oase of
very high incomes, and the ouly veliof that thoy bave heen able to get is in
respect of Indian income-tax on that pard of their inoome on which thoy havo
paid British income-tax. 1 do think, my Lord, tbat looking to the fact that
Great Britain allows a deduotion of income-tax in tho case of income-tax
charged in the colonies, it is not too wuch to ask tho Government of India to
allow a similar concession in the case of super-tax obarged in India. It is
probable, I suppose, that the Hon'ble Member will not be able to give me
a definito answer to my request to-day ; but at any rate I hope that he will con-
sider the matter and take up the question with tho home authoritios and with
the Secrctary of State. .

“ The Hon'hle Mamber referred; when he was recommencing that the Bill

shonld be considered, to the question of an alteration in the meihod of assessing
this super-tax, that is to say, as to whether the tax should not be graded

. according (o the capital of the cimpany, rather than on a fixed exemption

amiount cf hall a lakh ; and Lo told the Council that the reason why the half-
Jakh exomption was decided on was becausc that would only exempt the small
companies and would tax the bigger companies who are generally more in a
position to pay. I quite agree with that idea; but at the same time I woulde

point out that this Bill as it stands is going to hit very hard a certain number

of companics which have big capital, but which from their nalure are not able
to pay big dividends and that it does not at all follow that becauso a company”
pays a dividend amounting to less than half o lakh the individuals who receive
that divideud arc people of small means. I mayinslance a very good case in
that of the Sava-Berajganj Railway; that isa company with a very large
capital., 'Ihe shares are held, I think I am right in saying, mostly by small
shareholders with holdings of somewhere about a thousand rupees each.

“ It is hold very largely by the populatiou of the district through which it
runs. It scems o me that the company from its nature can never pay big
dividends. 1t seems to me that it is very hard indeed on small individuals
of that kind who have invested wouey in railways because they believed it to
he a good thing for their country that the railway should come in, that
they should come under a super-tax of this kind. It an alteration conld be
made in the exemption tobe granied in anothor year, then this avomaly
would disappear. 1 am very glad that the Hon'ble Member has told us that
ke will teke that questicn into consideration. With these romarks, my Lord,
I vots in fivour of the Bill, and I hope the Hon’ble Member will -be able to
give consideration to wy requests.”

The Fon'ble Rao Bakadur B. N. Sarme - My Lord, [
bave a very few remarks to make on the guper-tax itself. Of oourse all taxation
oases will como up for revision from tiine to time; thoy are not like the laws
of the Medes and Porsiuns, I fecl sure that the remarks of the Hon’ble
Mr, Crum that we should deal tenderly with companies whose dividends may
bu extremely small and who will be hard hit by this tuxation, will be taken
into favourable ounsideration,

“I am thanktul to the Government for having accopted my amendmant
with regard to undivided Hindu families. I hope the maticr may . be further
investizated shonld occasion arise,

“ With regard to whal I meant by a forcign company, I do not think the
malier has o direct benring on the point at dssue, oxeept in so. far as it hes
a bearing on or altitude in regard to the suggestion for favourable lerms in
the caso ol the saper-fax on Dritish firms. Gertainly I am at one with
Mr. Cram in thinking that it wonld bo cxtremely undesirable that fhe sama
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firm, British or Indian, should be taxed twice in vespect of the same inconic in

India and elsewhers in the British Bmpire. The uso of the term foreign

is one of {erminology and would counoto different things with reforence to

the ,context in' whieh th: term is used. O cowrse if British firns are
registored under the Indian Companies Act, they would be Indian in the striot
sense.of the term. 1 do nof think any one would draw any distinotion botween

Tudian firms whose capital is all subseribod by Indians in India and British

firms wlfo runy settle down here. Nor do I for a moment contend that the

samo favourable terms where possiblo should not ho shown to firms in other
arts of the British Empire. - I would certainly draw a distinotion between
¢rman and Japanese and other firms logated in the British Empire. 1In
ouo sense I think we may oall ourselves British, hecauso we are within the

British Einpire and the quostions of Indian and British would notarise. I

hope I have made my macaning quite olear. When I use the term foreign as

opposed to Indian, I do not draw any distinotion British versus Indian. The
term foreign trade in our statistics includes Pritish trade.”

7'he Hou'ble Kr. W. M, Liailey :—* I'here aro, my loord, two).; ;..

general points calling for notice. In the fiest placo theee is the point raised by
Mr. Cram in connection with the possibility of giving the British Gompany
reliof from the payment of this super-tax in respect of ils payment of
British toxation. We cannot, as he himsolf realized, offer him a definite
answer at tlie present moment. - We understand that a Committee has heen
appointed at home to vepoct on the subject of taxation within the Bmpire
zmg made dofinito recomweondations to~the Treasury on the subjest. We
expoot to receive those recommendations before long,” and the fact that
English Companies have to pay the super;tax here will bs faken irfo con-
sideration by us in any negotiations which we may have on the subjeot with
the: British “Treasury. I have slready told the Hon'ble Mr. Orum and the
Counoil that, the proposal made for the sabstitution. of a gradegl company isX
insteadof a flat rate will be made the subject of investigation by us,

Uf we find that a more cquiteblo form of taxation can be suggested, we shall
come to. tha Council agniu on the subject. I have no other observations on
the Bill, my Liord, and would only ask that it ho passed by the Couleil.”

"' Thg inotion was put and agreed to.

INDIAN ARMY (SUSPENSION OF SENTENCES) BILL,

 His F.~cellenoy the Commander-in-Chief:~ My Lorq, [ beg 1.7 .
to move that the Bill to covsolidate and ameud the law relating to tho suspeu.
sion of sentenocs passed hy Courts-martial under the Indian Ariny Act, 1911,

be taken into consideration.””
o _T_ho ‘motica was put and agreed to.
" Bis Excellency the Coirriander-in=Chief :~ My Lord, I beg
to niove that the Bill he passed.”
‘Tha jnotion was put and agrced fo.
INDIAN PAPER OURWENCY (TEMPORARY AMEND. -
o MENT) BILL,
: .,,’i‘éiav'I-Xon’bI.a W W. W, Hailey:—“My Lotd, 1 beg to meve, .

thab the Bill to vonsolidate and amend the epactments amending temporarily .
the Tndien Papor Currency Act, 1910, ba taken with consideralion. '
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“ When this Bill was first inlroduced to Council it wes somewhat fully
dehated. As I explained on that ocoasion. it is not the class of Bill which
woe should care to put beforo the Council for acceptance as & permanent
measure, and I rely upon the support of the Counoil mainly on the fact that
the mcasure is a temporary ona to mect & passing need and toavoid what
might othorwise be a distinet measure of inconvenience to Indian trade,
nauely, an undue stringency of the money markeb. I canonly repeat herc
the guarantee which I praviously gave tha Council thau its powers will be
utilized only as a last resort,  We shall endeavour, wo are indeud endeavouring,
to take notes off the market rather than nso powers of oreating ad Aoc secuul-
ties. e wish to continuo to do so so longas couditions permit. We bave vo
desire, however, to fncur the danger of hasly deflation, sivee this is capablo
of bringiog as much injury ‘o trade znd industry, and consequently
the public generally, as o hasty infation of our nots issue. With this assur-
anco of our intentions in the matter, I beg to. movo that the Bill be takeu into
consideration by Council.”

The Hon'ble Fir, W. B, Crum:— hly Lord, Isupported this Bill
when it was before the Council.  ~ | .

“‘I'here is one point, my Lord, that ¥ would like to make, and T hope shal}
be in order. The moreI think over the guestion of thess Reverss Councils the
more I'aw impressed with tho idea that the present procedurs is not right. I
consider that it is perfcctly right for Qovernment to continuo issning Roverss,
Councils'as long as the need for them exists. But I am excecdingly doubtful
whether it is correct to go on issuing them at the present rate. The difference
between the Reverse Counoil rate and therate which is quoted by the Banks is
noiv something like 4d., The position is that this inereases speculation all over
the country, and indeed it is more than a speoulati on, if. is betting on a certainty.”
Any individual can now go to Gtovernment and deposit a certain amount and
male a request for a vory largo allotment of Councila. 1ie gets Reverse Coun-
oils, v gets a certain allotment, and he goas straight to the Bank and brings
the muney ont from Home, and after taking it from the Bank hosends it Home
again and maies 4d. I theroforo suggest to the Government that they should
again considerf the qnesticn of putting up Keverse Councils to tender. I
believe that the effeot of Reversa Councils being put up to tender would be
just as great as far as steadying the macket is concerncd 2s the present pro-
cedure, and that it would dy away with what undoubtedly has called for a
very groat deal of comment.”

‘The Hon'ble Pandit Madan }ohun Malaviya :—" My
Lord, ynow that this Bill is undor consideration and porhaps for the laet tie,
1 should like to suppoit the protust which has been made by the last speaker
in regard to Reverse Counoils.

‘The President :—Tho Hon'ble Member cannot enter into that at any
length. The Hon'hle Mr. Crom was entirely out of order when ho introduced
that subject on this motion, and I cannot allow oth.er meémbers to go in gny
detail into it. Jt will be quite sufficient if the Hon'ble Member says, ho
supports the Hon’hle Meraber who has already spoken.” ,

The Hor'sle Paxdit Madan BMchen Malaviya :—1 will
bow to your Excellency’s ruling on this as on any other matter rolating to
the prooedurs in this Council, but I do not think that the rules contemplate
any restriciion on tha seore of Jengthy arguments being addrossed.

T'he Prosidet ;— No, no. That is not tho point. The point is thal
I ought strietly to have ruled Mr. Orum out of order, but this being tho last
oceasion when the Council is siiting, I thought, peihaps T might let him go on
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out c:fgrucu. I would wam Hon'ble Metabers that ¥ cawnot allaw cvery
Hon'ble Member to go'on s a matter of grace and that strictly epeaking, tho
divcussion is out of order." i

Tho Hon'ble Pandit Madua Mohan Malaviya:—“I will
confine myself to the Bill, my Lord, without owncerning mysolf with M.
Crum's remarks.”

"'The President -~ Thank you.”

" .. _'The Hon'ble Pandit Madan Mohan Malaviya:—“In doing
80, Iwill first of all deal with the motion that is before the Couneil, naniely, that
the Bill fo consolidate and dmend the enastments amending temporarily the
Indian Paper Ourrency Aot, 1910, be taken inte cunsideration. I find, my
Yord, that the reason for the proposed enactment is thus stated in the Siate-
ment of Objects and Leasons.

¢ After stating what tho provious position was, aud after puinting out that ‘ the maxiomm
limit up to which tho currency reserve can Lo invested in sccarities was raised to ‘Rs. 120
grores, of which Rs 100 croves rust he in Btitish ‘Preasury Iills; though it has héen possitie
00 fui o avoid the aclual utilisatina of the additionn] inveatmant power of L.y, 20 oroves obtained

in Septewber last.’ )

The Statoment of Objects and Reasons goes ou to say :-—

. *Tha preseat Bill goes further and proposes to abolish the existing liwitstions as to. {he
- pataré of tho sucurities in which the invastmonts mey he made;’ av was pointed ou the

pther day by the Hon’ble Mr. Sarnna and- 8s was alwo pointed out in. the Statement . of -
" Objests and Beasons, those investments mustl be to the sxtent’ of Hs.' 100 ervres in Brilish

: ﬁi‘nr’f its. Now the ebjeot of the present Bill is to abolish this limitation. ~‘The ‘stateiiignt .
‘.- @ad; L.the present Bill goss further and “proposcs to sbolish the existing limitstions wa% o
" nabiirh-of the securities in which tha investments may be made. ‘This proposal is necessitdted
+.hy:the. present demaud fur remittances to London and the jmpossiiility of meeting . thess
’, fram $he Secrotary of State’s Treasury resources. If the [demand for. retjttances gonfinyer,
-ihey. Will have to be met by the tiaposnl of sterling securitics ‘held in.the Paper Currency
~Ruserve, and this javolves the withdrawal and cuncellation of currenoy notes in India to “the
‘ésténh.of the rupce value ot which the secnrities aro held in tho rescrve.’ ’ _

;= . “Now, my Lord, X submit that this dces not jusiily the statemcut, bat on

“ the other hand it gives strong ressons for opposing the motion that is now before

~ {he-Oounoil As bas been pointed out, there 1s & limitation prescrihed for kqu_iug
-" the seourities in the Indian Paper Qurreney Keservo tn British securities,
‘This is a proposal now to abolish that limitation. One of the grounds upon
“which it is justified is not a ground portincnt to the Paper Currency Resorve

. -orto the transastion of the Governwent, but is o’ ground which is cutirely
- vbeyond it gs stated iu the Blatement of Objects and Reasons, and I submit,
Aitlless 36 is made olcar that it is pecessary for the purposcs of .Government,
“for tho purposes for which the Indian Paper Currenoy Resorve is created,
" . that is tho limitations imposed should be altered or removed, 1 submit- a case
*has mob been made oul for passing this Bill. My .Lord, the hlstgry of it
‘is well knowr, and the Carrepoy "Oommittee’s Eeport have laid down
& very strong and simpie rule, and that was that Resersc Councils weps tg -

-De sold only during periods of adverse lzalance of h'ade.. Wo hav'o ask. 4

" again and again, members of ‘this Couneil ‘have tried again and again to ask

. whether at sny poriod dwring these three months the balauee of.,tl'_txdg hina

" heen agaicst us. Wo havo not been tofd that it has been so. Y our’ Lordehiy
“tnay haye noticed a resolution passed ut 4 moeting held in Bm{gbay oa_the
“0th instant, in which the merchents of Boubay have protested stroligly
agriost the attitude of Govornment. In thelr resolution, a copy of which they

“have been good encugh (o send me, they say :— S

. “fPhis meniing strangiy vovdvmus.the action taken .up by the Goveriinent of Tndia on -
Gertin suggestions »f the Mujority Report of the Currency Lomn')'xlfao snd in pariiculer
the swzoestions relutivg to the eale of Reverso Conncil Bills at 2 ‘imo \vhan‘l.he balanee of
trado is 50 bighiy in fovaur of Indis, @nd in a mannet which iuvolves servious loss o the
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curency reserves in Lingland belonging to the conntry and other consequence: disastrous o
the money market und the. trades aad industrios of the country, aud nrgos the immediate
discontinuance of such sales ’, ’ ' :

“ Now, my Lord, a resolution soming from such a body as the merchants
of Bowbay ougbt to receive cousideration at the hands of the Government, and
I fiud that up to this time, though the Hon'ble the Finance Membor has made
many statements on the subject, ho has not yel told the Council and the
country tbrough the Council that ai any time during the last tirce months
at any time during which Reverse Councils have heen sold to the extent
that th? bave been sold, the balauce of trade was against India, and I submit,
my Lord, if the balauce of trade bas not heen agaiust Indin during theso throo
months, then the sacrific; of revensue whish liws been involved by the sale of
Reverse Counciis is utterly unjustilied. The Bombay papers contain articlos
which have been writlea by merchauts. and business men in which they
coraplain that a-most wujustifiable sacrifice hay Desn made of the re-
sources of the poor people of Indin, ‘ud, my Lord, at this stage when
the Bill is once more before the Council, I do hopo that the Hon'ble
the Jinance Member will give some substantial rcason for making this
huge sacrifico of the rcsources of the people of Indis.” Ta the absence
of such an explanation, I consider it my duty to enter my strong protest

-against the policy which has beon pursued by tho Government of India.

The policy is untertunate—I do not blamo the Government of India for it~
merely; 1 know that tha Government of Tndia must be seling under the’
directions of the Sceretary of State. I do not know whetker the Sceretary of
Btate is acting entirely on higown initiative or whether he is not also -under
the thub of the British Treasury and the Londen Esxehanges bave a band in
this mater. Bub whatever that may be, there is a vory uncomfortable feeling
in the minds of the Indian public that the interests of India have been sacrifice
in this malter, and are being sacrificed in spito of the protests of Indians Loth
inside tho Council and outside it, and I hope that tho Government will pay heed
to this covsideration. It is bad for Government to allow this feeling, to grow.
It thero is any cxplanation for this, it must be placed Lefore the Council. If
there is no explanation, then the policy whish hns been pursued should be
abandoned. -

‘“ We are on the eve of reforms. It Las been pointed out; it was pointed
out ia the report which your Lordship. and dr. Montagn wrote on the
question uf reforms that in the matter of liscal policy ludians ought to have
a greator voice. Ilerc is un opportunity just on tho eve of the introduction
of these reforms.  Heve are mensures of very groat diportauce involviig crores
and crores of money being pushed tbrougia the Courcil by the help of .u
official mzjority of this Council, which tie ludian public are strongly con-
demning. My Loxd, the matter is now not morely confived to this Ceurncil
and to ludia. India bas enlored the League of Nations, Uvery transaction
which takes place in India now is subjected to the cilioism not only of the

“Tudian publie, not only of the British public, not- only of the public of the

Byitish Commonwealth, but also of the nstivns which form members of the
Leagus of Nations. I think the Govermment cught to be move than ever

~carcful that its transactions arc not open to such.eriticism as the Tudian-

snerchants are levelling at the present propeeald of the Goversment. 1 think
the Covernment owe ib to this Council snd the peaple of this couutry that
they should pay every head to the opinions of businers men in this counlry,
and ought to vesist from pursuing a course whioh is oppoted to such criticism,
unless they oan defend 1% on rossonably strong gomwlds. T hope te hear
sonething: {rome the Hon'ble Finance Member befors this motion is. passed.

'Lhe Hon'ble 8ir Fazulbhey Cuxrimbhoy :--“ My Lord, Ido
not wigh to take tha time of this Council. I have alveady opposed the Bill on
privaiple.and I still hold to my position.” °
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The Hon’ble Mr, W M. et ey i My Jord, the Flon’hls Pandit
lias nsked e to justify onco horo to this Council what I have slready teicd to
Juatify, our polioy of selling Reverss Conneils. Well, if T caunot satisfy the
Hon’blo Pandit, let mo at all ovents congratulate hita ; for the Jon’ble .l?andit
has I think af length found tho passage in the report ‘of the’ Exohange snd
Owrrency Conmittee which rafors to Reverse Gounoils.  He asks me to state
definitely, and I think he oxpresses himsolf vs satisflad if T will stato defluitely
rad to the country, tho answor to one question, Is the Lelance of trade
agaiust Indin at the present minute . ., . .

The Hon'ble Pardit Madan Mohan Malaviya :— Not at
prest_aht.only'; I said during these three months.”

The Elon'ble Kir. W. M., Hailey :— Now, my Lord, that is a A

question which we are and have beein studying with the-greatest and most
anxious ‘erre,  We have made inquirics from a large number of hodies
and of. individuals who are conversant with tho question. We are making
iuquiries from our own Collectors of Customs; in fact from every source
which wo think can afford us information on this rathet diffioult question,
Now wheén Isay it is a difficult question, T think I oan cxplain myself
. most clearly by saying that it is emphatically not a question of freightage.
You canuot say where the balance of trade is by looking into the holds of ships.
Goods come and goods go, but they do not come to book at the moment they-
aro carried noross tho seas, What we havo to look at in these mattors, is not
{he balance of thé movement of goods, hat the -lalance of remittance. We
knaw that tho balanoe of roittance at prescut is against Indin. We aro trying
to analyse'it;" we are-endeavouring to determine accurately notf. only what
~ﬁg't}i§s{ppq; onent faotors of that demand, but also, by .anticipating the
oourse of trade, to flnd ont where the true balance is likely. to lio for the next
_threa:.or four months, I said we ave engaged in studying that problem, and: I
can. §ivo:no defivitorand olear answer fo the Hon’ble Pandit's ‘query at the
pregant ;moment, - I* havo seen two.statoments made in the Bomibay news-
papers, one.that by our exccrable exchango policy we have killed the balance
of trade in favour of India; and the othor that the balauce of trads is still
ruaning étrangly in favour of Indin. I am unable to reconcile those two
statements. . I am unable to reconcilo also tho attitude of papors in diffsront
parta of Tndia on this very subjoot. I read papers from Karachi, from Caleutta
and Trom Bombay; and T find diawetrically opposite statements in them ay
regatds the question of the offcet of our oxchange policy on the balance of trade.
I regroi that I oan give no more definito reply to the Hon'ble Pandit jn this
respect... I am unable at tho moment to - do auything more thau to refor the
Sounei! to the justificat’-n Thave provicusly attempted of our polioy. ButImust
protest hero against any suggestions that our policy is different from the policy
of the Becretary of State, and ngainst any attempt to drive a wedge between
us on. this subject: T must protest cven more omphatically at che sugces.
tion that the poficy of the Sccretary of -Stato can he or is dictated by the
British ‘Preasury or the British merchants. I lo nof wish to repeat tha
elaborate’ statement which I bhad to -make to Council on that subjest the
other day; I ean only protest here, as I am in duty bound fo protest against
insinuations of thut natnre. As regards this Bill I can oply once more oRsi the
plea that ‘we regard it as a temporary measwee. 1 admit that it is an cssential
cowllary ‘of a policy which some of our friends dislike; but for that polioy
’ they.- havé offered us no reasonable alternative, and therefore in our opinion it
must ho persisted in."’. ' '

/The iolion was put and agreed to.
;5".1 The Hon'blo Mr. W. M. Mailey +— ‘Ibez now to move that
the. Bill be passed.” _ '
The motion was put and agreed to.

128 », M.
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HINDU MARRIAGES VALIDITY BILI.

The Hon'ble Mr. V. J. Patel : — My Lorl, I beg to prosent
the Report of the Selcot Committes on the Bill to provide that marriages
botween Hindus of different castes are valid,” '

*

XIS E¥CELLENCY THE VICERCY'S CLOSING SPEECH.

Higy Excellency the Vicoray :--It only remains now for me to
bid farewell to the Oouncil at the elose of anotber session, and in bidding fare-
well to you, it may be of interest to know that this is the last occasion in Delhi
on which a Viceroy will preside over & Legislative Assembly. It is true tlsat
‘there is still the Simla session at which I shall presido over this Couneil,

. but this fime next year when the Reforms bave heen inaugurated
hy His Royal Highness tho Princo of Wales, tho Vieersy will no longer by
ex-officio the President of tho Legislative Assembly, and his attendanco at  that
body will be confined to certain formal decasions when he comes to deliver a
speech to, the Assembly. 1 think the Joint Commitiee, when they came to the
conclusicn that it was desirable that the Viceroy should not preside over this
Assemblg', probably came down on the side of the Lalance of advantages in
favour of his not presiding. But for myself, though in the courss ‘of another
year there will be another Viceroy in my place, I think it is to bo regretted
that the Viceroy will lose that opportunity of sesing Members in dabats,
of seeing the tone and tewpor of Moembers, of . getting in some way inlo
Kersonal touch with Members, which his ox-officio Presidency enables him to

0. Andfrom that point of view I doregret for my successors that they will

bo deprived of that opportunity, which Ignve regarded as a privilege during

my tenure of oftice as Vioeroy. .
- “But I will pass away from that because it is res judicats.

* There are as many thinge to be eaid in favonr of the change ag againel.
it, and T have only to express this morning what is a personal regret on
my part that there will b a certain deprivation of thst personal touch between
the Viceroy as President of this Legislative Council and the Members, which
has subsisted heratofore. g

* Now, you have had a sirenuous session and some of you, I believe, would

say that you had been work:d harder thav you had ever been worked in your
‘lives befors. I6has not only been a long and continuous session ia this
Connoil ~T do not think yau have sat later than 8 o’clook though in cortain
ciconmstances you wight bave sat later—but it has also been & strenuoussession
in Committes, aud [ fecl sure in looking back upon this seasion Hun’blo Meinbors
will say that it has been & sess'rm which has been inarked by o spirit of good-
will and co-operaticu (Hear, hear, and applause). I know that I cansay that
from the Govornment Point of view because all my Hon'bls colleagues have told
e that in working with Hon'ble Members during this session thoy have found
to their grea} deligfxb that thero was that spirit of good-will and co-operation,
which I have just mentioned (Hear, hear, and applauss). Now I {rnst
Ifon'ble Members, when they leave this oapital city, will carry away with thom
to their homes that samp spitit of good-will and co-oporation, becauso wo lave
still much. worlk 1o'do. We ourselves, as a Qovernment, bave still a great
deal of 'spade work.to do in conmeciion with the Rofrrms.  Wo shall have
still to call upon.many of our non-official friends for assistance in that respect.
And so, if that work is to be doue, as L hope it will Lo done, efficiently and
well, we wash vely on the spirit of good-will and eo-oporation, Bub that
irit must exisi not only amongst non-offivial mombers, it must exi:t in tho
districts and {hroughout India. 8o I lops, when Hou’ble Membors refurn
to their liomes - thut they will go outin aspifit of apostleship, a spirit
of good-will and co-operation, in order that they juay prépars the way
for the advent of His Royal llighness tha Prince of Wales when he
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comes to us 6t the end of this year (Hear, heay, and applauss). Lel nothing
he done or said during these {ew months that are to come which will in un;
way joopardiss the epirit of harmony whish, I bope, will prevail at that time,
You must remowber that His Royal Highuness will come not in any sense ag
& politician or stalesman Lo c-omp{ete tho work which Lins beon put throngh by
atatasmen, but us representing His Majesty the King-Einperor himsclf, and that
His Majosty the King-Emperor stands above and aloof from all party differ-
onces or all purty quostions or party disputes. o, I hopo, that when MHis
Rayal Hiﬁlmcss comes to set the soal upon the policy whish hag heen carried
through, o will find such an atmosphere of harmony and geod-will provailing
that no jarring note will in any way spoil his visit during hLis stay in India
(Hear, hear, and applause). .

“Bo I bid you farcwell and I hope that you will now not only be able still
to do sore work for Indin with rogard {o Reformg and that, if you ave called
upon, you will explain what is mcant by these Reforms in tho pacts of India

. where you may happen to dwell, bat that you will have that rest from your
Inbours which I am suro each non-official member who l.as been presont during
this session feals is his due.’ .

 And now may I bid you & very cordial farewell.”
The Council was adjourned sine die. ,

A, P. MUDDIMAN,
Secretary to the Government of India,
. DELHI ; } Legislalive Department,

Phe 99th Hareh, 1920.
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APPENDIX 1.
[ Beferred 40 i Anvosr to Question Mo, 1]

Memorardum relating to service in tke Indian ‘Post Office.

1. Methods of Recruilmené—For the appointments ‘uf Buperintendents of
postofficen tho principal method of recruitmont ab present- consists in seleoting
men from candidates who are not in the Department o be probationcrs and
appointing them as Superintendents after they have gone through a period of
training and passed & qualifying exsmination. This hus, on the wlhole, proved
to be a satisfactory arrangement, spocially as regards the reoruitment of Indian
Buperintendents, and should, in my opinion, be continued. Ttis not desirable,
I consider, to lay down any ha.rdmné-fast conditions as to what qualifications,
educational or otherwise, the selected candidates should possess, Postmasters-
General in subioitting their nominations to tho Director-General have to stale
fully tho grounds on which their recommendations are based and that is all

hst i8 necocssary.  Another method of rocruitment, which is ocoasic. ally-
resorted to, is to give mon diveot appointments as Bupcrintendentis without
making thein pass through the probationary stage. This method of recruitment
shounld in my opinion he abolished, and all candidates seleoted from outside the
Department should be taken on as probationers.  Occasionally, also, specially
dcsorving subordinates already employed in the Department ave selccted for
promotion to the rank of Superintendent. Ii is, of course, desirable that this
sbould continue, '

2. In the case of gazettod head postmasters the present position is not a
satisfactory one, and- many men arc holding these appointments who arc
not worth tho pay they are.geiling. Theso appointmeuts are -ordiparily
filled up by ths premotion.of men who eutered the Department as subor-
dinates at the bottom .of;, tha ladder; ,and, althcugh a certain amount of
seleotion is exeroised in.promoling men to the rank of gagetted head post-
master, the field for selectionris.not a promising one. It is, in mny opinion, very
neoessary to adopt a separate system of reoruitraent for - postmastors’ wuppuint-
ments in the grades above Rs, 200—3500, The candidates who cnter the Post
Office as subordinates on Rs. 18 or Rs. 20 are expected to be men who have
passed either, the University. Matrioulation Examination or the School 1inal
i"}xamina.tion. Ap  matter of fact, the Post Office is obliged, all over the
country, to employ a very large number of men who have no such c¢.ineational .
qualifications, for the want of suitable cacdidates. Tor men of this kind to
rise, or to hava the prospect of rising, to a pay of Rs. 200--300 represcnts an
ample carcer, and this grade of pay should, I consider, he ordinarily the limit of
thewr prospeets,  For the higher grade« of pay (Rs. 300—400 or upwards) 1
think we should .solect men, with higher : educational or other special
gualifications and admit Vt};é,z;iv to.the Department on a pay of Rs. 60 a month
on iheir passing a .qualifying departinental sxamination.- The candidales
should bs required to learh postel work and qualify for the oxamination al
their own expeuse. . Then they should rise in the ordinary courso :rom grade to
grade ; bub there should wlso be a special gradation list for the wholo of India
for these men, on which they should be ranked according to their dato of catry
in thescrvice, and from; this list” appointments to the postmnsters’ grade of
Ns. 300--400 and upwards shiguld be.made; but Dbefare getling promotion to
the gozetted grade Lhey shotld Lo required to pass @ second. qualifying depart-
meutal examination, whichi “should he & thorough!y searching one. Any
specially deserving nieh‘wlio‘entered the Dapartment ny & subordinaie in the
ordinary cyurse should, of conrse, alsobe eligible to have his vame placed on this
speecinl gradation’ list; 'The” Presidency Poetmasters' nl’;pointmcn_ts should .
ordinarily ba filled wp'fromi the men of this class who should ordinarily not
rise any higher. -Officers of tho olass of gazettcd head postmaster (including
Presidoncy Postmaster) should be regarded as inferior in statns to officers of



1663

tio class of Buperintondent and should not ordinarily bo cligible for protos
tica to the rank of Deputy Postmaster-General. - '

8. System of .’.l'v'_a ining and Prodation.—A probatiouary Buperintendent
should undergo training for at least 8 year and pass a qualifying z{epartmcutal'
esamination beforc he is appointed to bo a Superintondent. ?l‘he numher of
' apnomt.ments should be g0 arranged that a probationary - Superintendent may

ordinarily expect to geb an sppointment as a Superintendent within two yoars.
Lhe method i which the training should be carried out should be presoribed
hy the Direotor-General. At pressut it is leff to each Postmastor-Qeneral
to presoribe bis own method. There should, T think, be & nniform plan for
ﬂ_re -whole of Indvx}.. A Buperintondent should also be required to pass by the
higher standard in at least one vernacular language, to be selecled by the
])u'pctor-Genem], within the usual linit of time fixod for other*services. Pro-
ntionary Buperivtendonts at present are not sufficiently well paid.  In the
Bombay Qircle thore are two such appointincats on o pay of Rs. 100 cach.
1¢ the probationary Superintendent ia & non-Indian he canmot pessibly live in
a‘manner befitting the position for whioh he has heen reornjlcf on such pay,
und evon foran Indian the pay js not suitable, In my opinion a probationary
Superintendent should be paid Rs. 200 a month, and rank as a first-clnss
officer when travelling in the same way as a Superintendont,
4. Conditisns of Service—(a) In the-oase of a Postmaster-Goneral, the
conditions of service ave quite satisfactory. o

_(b) In the case of a Superintendent of Post Offices the conditions of servioe
"are also of a satisfactory character, but in two respects they call for improve-
went, At the headquarters of overy division (oxcept in large towns whore
plenty of suitable accommodation can be hired) Govornment should build a
JYesidenco and office for the Buperintendent and charge hiin rent at the usual
perogntage on his pay. Tbe Superintendent. of Post Offices belongs to an
- Intperial Department, and-the Looal Government makes no provislon for him
as it ‘does for ils own distriot officers. . In many divisions a Buperiotondent
finds it imgozsiblo\ta obtaiu suitable living acoommodation., One other respeot
in which the couditions of a Buperintendent's service nepd improvement is in
(e matter of travelling allowanns. A Buperintendent should, in my opinion,
recoive a daily allowance plus the cost 6f trausportation when travelling within
the limits of his division. - At present a Bupcrintendent of Post Qffices receives
a daily allowanoe of Rs. 4 a day, which he can ‘exchange for railway fares or
1. d. mileage at cigbht aunas a mile provided he travols 1ore than 20 ilea, It
the post office to which Le is going by road happens to be 21 miles from his
vtarling Blaoe he can draw Rs, 10-8-0., If it i: only 20 miles away he gots only
Re'4. This is anomalous evough, but a still more absurd thing is that
he’gets more for halting at a place than for moving on to another place. For
cxample, if a Superintendent halts for 24 hours at & place he gets Rs. 4. The
noxt day if ho moves on to anotbcr place, a short distance away by railway
or road, he gets Ry, & less’ tho -railway fare or the cost of moving by road,
80 that the presont rulos offer a constont indnosrent to Suporintendents
to' make unneccessary halts and unnecessar’ly long journogs. I think tbe
most suitable arrangement would be fo give a Snperintendent of Post Offices
a fized monthly travslling allowsneo, A Buperintendent should also be
provided with tents and got tentago when uccessary.

(c) As regards gauotted head postmasters they are very well off with the
pay and fres quarters they get, and no change is, in my opinion, requircd in the
conditions of their sorvico, eseept iliaf they should ba given a syitable iixed
conveyance allowanco for going ahout to inspeot their town sub-offices.

s B, Conditions of Salary.—(a) [ do not considr that auy increase is ealled
for.in the pay of gazetted hoad pestiaasters, On the contrary, 1 vomsider
the pay of the Presidenoy Postmasters, Bombay and Ualeutta, is 1oo high,
Rs. 1,000 should bo amplo for, them with the freo quarters which they enjoy.
Also the designalion Presidency Fostmaster is ngw & misnomer, VPosimaster,
pure and simp?e, should he a good enough title. T have been Postmaster-
General of all three Presidenoy ciroles and havo had long cxperience of Presi-
detoy Postmasters; they have the Postmaster-General immediately ab hand to
sefor to in all their CifRenltics ; and tho view that bas hitherlo been held in the

’
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Department tegsrding the duties and responsibilitios of thees cfficors has,
consider, haen an cxaggerated one. Presidency I'ostmasters should have no
Sujerintendonts of %ost Officcs ander them, The present Superintendonts
should be replaced by Inspeotors on Rs. 200, '

(¢) For Superintendents of Lost Offices the scale of pay should, I consider,
be oxactly the same 8s the scule sanctioned for the officers of the provineinl
service of the 'elograph Department. The duties and responsibilitios of a
Superintendent of 'ost Offices are, in my-opivion, of a more diffionlt and onerous
charactor than those of an officor in charge of & Tolegraph Division, and for the
charge of a Post Office Superiatendent’s division a man of a higher order of
intelligence and charaster is in my opinion roquired than for the charge of a
T'legraph division. The Buparintendent of Post Offices should at the very loast
be paid ns well’as a Bupoerintendent of Telegraphs, provinoial sarvioe, _

(c) The soale of pay for Depuly Postmasters-General (inoluding Inspectois-
deneral) should, I think, be Rs. 1,000—100—1,500. _

(#) The scaleof pay for Postmaster-General should, I think, be Re, 1,750~
100—-2,250 with two appointments on Rs. 2,600. :

6. Ounditions ¢f Leave.~+(¢) In tho case of the Indian Services, long leave
should be given al shorter intarvals, and I would suggest after every five years,
but not for more than six months at & fime if taken in India, except on
medical oertificates. No ouc whosc domioile is in India can want to take
leave in India for more than six months unless he is ill.

(¢) In the case of the furopean Services, I have no chang'e to suggosi
except that the maximum furlough allowanoe when paid at the Home
I'reasury should be £1,000 a ycar for all classes of officers:

1. “Conditions of Pension.-—I have no change to suggest except that an
officer holding one of the appointmonts mentioned unﬁer Article 475 of the
Civil Bervice Regulations ghould be cntitled to an additional pension of
Rs. 2,000 a year, if he has rendered in it effective and officient sexvice of not
less than ten ycars. ,

8. Limitation in the cmployment of non-Europesns—Therc is no such
limitation at present in the case of the Post Office and nono is required.

8. Relations of the service with the Indian Oivil Service.—As the FPost
Ofice and Tolegraph ‘Departments have leeu amalgamated the Directot-
General of the two Deparbments should always, in my opinion, now be a
member of the Indian Civil 8ervice, but not necessarily an officer who has been
a Postmaster-General. No officor of eitlier the Post Office or Telegraph
Department should be placed at the head of both Departments. The appoint-
ments of Postmasiors-General should be primarily given to selected officers of
the Post Office Dopaitment. If no departmental officer of sufficient standin
is considered B¢, wheu a vacanoy occurs, to be a I’c. fluaster-General, then, an
then alone, the appointment should be given to a member of the Indiau Oivil
Service, but on 1o account to a member of any vther service,

10. I have no remarks to make on any other pointa. .

e

E. A. DORAN,

DPusimaster-General, Bombuy.
Boapay : g

Dated 22nd Septeinver, 1913,
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APPLENDIX D.
[ Referwed to in dnawer to Question No. 13.]

Statement laid on the table in veply to the Hon'ble Mn. V. J. Parxr's question
re Resolutions of the Imperial War Conference, 1017.

1. Asa result of the resolution of the Imperinl War Counférence on the
Naval Defeuoe of the Empire Lord Jellicoe weainvited to visit India in the
course of his tour of the British Lmpire {o advise gencrally on questions of
Naval Defonce. He has submitted o repori which 18 stili under vonsideration,
and it wonld not be in the public interest {o discloss its contents at the pre-
sent {ime, :

1. The Qovernwent of India exprossed their willingness to co-operatn
aud give cvery assistance to I'rade Comnnissioners app ointéd in Indin. His
Majesty’s Government have appointed a I'rade Commissioner in Caloutta and
Bombay. The Government of Ind ja me utilising tho services of Ilis Majest’y
~'I'rado Commisgioners in other parte of the Empire.

111 -and V. Bo far tho Government of India have not taken un{ action
in regard to two points referred fo; and no action is apparontly possible excopt
at the instanoe of His Majesty’s Governmeat. ‘

IV. The Imperial War Graves Commission, constituted by Royal Charter
is undertaking the care of graves of British and Indian soldicrs in all theatros
of war. Full reports of tho aclion taken and work completed will be publish- -
od when received by the Governmont of India. '

VL. (i) The Govornment of India bave expressed their approbation of the
Resolution regarding the establishment of an Iwperinl ‘Minersl esources
Burcau. Tho Burean has been inangurated, and India is represented on the
Governing Body by Mr. R. D. Oldham, F.R.B, formerly of the Geological
turvey of Jndia. This gentleman was selected by the Government of Indis
as one having first-hand knowledge of the mineral resourcos of India. .

() One side of the Burean’s sctivitics will deal with the supply of in-- .
formation to other Gevernments, to in:iividuals, firms or companies on all sub-
jects connected with the production of minerals for industry. The Govern-
ment of India havo (hereforo recommended the deputation, for a poriod of two
years ab a time, of a zenior member of the Geological Survey Sorvice to act as
an Intelligence Oflicer with the Burean-on bebalf of India. .o

(¢i3). The Qovernors of tho Burean have welcomel the proposal, and an
Asaistant Superintendent of the Geological Burvey of India has been placed on
deputation for the purpose, )

V1I. The Hon'lle Member is reforred to (he Resolution in the Depart-
mont of Commerce aod Industry, No, 1783-1),, dated the 27th Februaiy, 1920,
appointing a Committes to examino the trade statistics and to consider and
report ‘1o the Govemor Gencial in Conneil whether or ot it is advisable to
apply to the Indian Customs ‘Iariff a system of preference in favour of goods
of Ympire origin, and as fo the best method of considering the future fiscal
policy of India.

VIII: Tho principle of reciprocity of treatment between India and the
Dominions, which wes accepted by the Imperial War Conference, 1917, was
lirought up ngain before the Imperial “Var Oonference in 1918, Tho attention
of the Jlon'ble Member is drawn to ths. Rusolutions in the DNepartment of Com-
morce aud Indusiry, No, 2754, datedgthe Oth May, 1919, aod No. 8500, dnted
ibe 16th October, 1919, publishing papets on the subject.

’
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APPENDL E.
[Refcrf'ed to in Answer lo Question ¥o 39.)
- Statement.
Officer on Special Duty. '
Dr. Rushbrook ‘Williams, Yellow of All Souls) Collegs, Oxford, and till

- lately Professor of History in tho Allahabad University, Pay Rs. 2,000 per
mensom. : : .

Assistant Officer on Special Duty. '
, Mr. Bajpai, B.O.L,, Oxlord, Barrister-at-Law. Pay Ra. 800 par month.

e
v

, Office Estadlishment.
FPstimatod monthly cost, Ra. 1,850,

80D, Delbt~~473 I D=C1-3-230 =5,
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